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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH

RIGINAL APPLICATION NO.47 CF 2000
Date of decision = the 2lst September, 2000.

THE HON'BLE MR JUSTICE D,N. CHONDHURY, VICE-CHAIRMAN,

1. Shri Kshitish Chandra Singha,
Son of Late Sashi Dhar Singha,
Head Assistant,
Office of the Area Organiser, S. S B.,
~ Bomdila, Arunachal Pradesh.

2. Shri Thagi Ram Das,
Son of Late Bhagi Ram Das,
U.D.C., Office of the Area Organiser,
. S.S.B., Itanagar, Arunachal Pradesh.

3. Shri Tapan Kumar Das,
Son of Late Tarini Mohan Das
U.D.C., Office of the Area imganiser,
_ S5.S.B., Bomdila (A.P.)

4, Shri Ram Murti Sharma, .
Son -of Late Babu Ram Sharma,
U.D.C., Office of the Sub-Area Organiser,
S.5.B., Bomdila (A.P)

5. Shri Nandeswar Thakuri ,
Son of Late Dil Bahadur Thakuri, ,
U.D.C., Office of the Sub-Area Organiser,
S.S.B., Jang (Underm, SSB, Bomdila)

. .

6. Shri Rajesh Nautiyal,
Son of Late Jyoti Prasad Nautiyal,
Steno. Grade-III,
Office of the Area -Organiser,
~ S.S.B., Bomdila (A,P). o

7. Shri Dharam Nath Prasad Mahato,
Son of Shri Mangal Mahato,
L.D.C., Office of the Area Organiser,
. S.S.B., Bomdila (A.P)

8. Shri Ram Sewak Sharma,
Son of Shri Mshabir Sharma,
Driver, Office of the Area crganlser,
. S.S. B., Bomdila (A.P.)

9. Shri Angad Kalita,

Son of Late Gunadhar Kalita,

Driver, Office of the sub-Area Organiser,
S.5.B., Bomdila (A.P.).

contd ...



10,

Shri Jay Prakash Ray,
Son of Shri Lal Dev Ray,
Driver, Office of the SubeArea Organiser,

~ S8.S.B., Seppa (A.P.)

11,

Shri Khandu Sinjoni, .
Son of Late Pem Norbu Sinjoni,
Peon, Office of the Area Organiser,

~ S.5.B., Bomdila (A.F.)

12,

Shri Dorjee Kkhandu,
Son of Late Lame Phuntso,
Peon, Office of the Sub-Area Organiser,

~ S.S.B., Jang (A.P.)

13.

Shri Dabu Khawa,
Son of Late Basha Khawa, :
Peon, Office of the Sub-Area Organiser,

~ S.S.B., Bomdila (A.P.).

14,

Shri Himandoz Chetry,
Son of Shri Sher Bhadur Chetry,
Peon, Office of the Gircle Organiser,

~ S.S.B., Tawang (A.P.)

15,

Shri Laxman Sonar,
Son of Late Narbkir Sonar,
Peon, Office of the Sub-Area Organiser,

~ 5.5.B., pomdila (A,P.)

16,

Shri Akan Mszumdar,
Son of Late Hada Ram Mazumdar,
Peon, -Of fice of the Circle Organiser,

, SQSOBO’ Jang (Aopo)

17}

Shri Gombu Miji,
Son of Late Sasho Miji,
Peon, Office of the Circle Organiser,

 S.S,B., Nafra (A.P.)

18.

19,

Shri Koj Tajo,
Son of Shri Koj Lampong,
Peon, Office of the Circle Organiser,

, SQSQBQ; Lumla (AQPO)

Shri Tani Puning, |
Son of Late Tame Puning,
Peon, Office of the Area Organiser,

 5.S5.B., Bomdila (A.P.)

20.

Shri Takar Dafla,
Son of Late Kauzang Lamgu,
Peon, Office of the Circle Organiser,

~ 8$.5.B., Seppa (A.P).

21,

Shri Tabiang Dodum,

Son of Late Kanai Dodum,

Peon, -Office of the Gircle Organiser,
S.S5.B,, Bemang (A.P.) ,

contd ...



22, Shri Jit Bahadur Rai,
Son of lLate Dhanbir Rai,
Peon, -Of fice of the Sub-Area Organiser,
_ S.S.B., Bomdila {A.P.)

23, Shri Pravata Kumar Sahoo,
Son of Shri Bidyadhar Sahoo,
Pharmacist, Office of the Area Organiser
~ $.S.B., Bomdila (A.P.) \

24, Shri Tashi Lama,
Son of Shri Tula Ram Gurung,
Driver, Office of the Sub~grea Organiser,
$.5.B., Jang (A.F.)

28, Shri Tarrang Bayang,
Son of Late Hama Bayang,
chowkidar, Office of the Sub-Area Organiser,
 S.5.B., Seppa (A.P.)

26, Shri Ram Bahadur Sonar,
- Son of Late Mon Bahadur Senar,
Chowkidar, Office of the Area Organiser,
~ S.S.B., Bomdila (A.P.)

27. Shri Tsering Dorjee,

Son of Late Nhoyten,
Chowkidar, Office of the Sub-Area Organiser,

~ S.S.B., Jang (A.P.)

28, Shri Bol Bahadur Sonsr,
Son of Shri Til Bahadur Sonar,
Chowkidar, Office of the Area Organiser,
. S.5.B., Bomdila (A.P.)

29, Shri Pradip Gogoi,
Son of Shri Atul Gogoi,
Chowkidar, Office of the Sub-Area Organiser,
S.5.B., Bomdila {A.P.)

(All these applicants are non-executive personnel

of the Special Service Bureau (S.S.B. for short)
serving in Bomdila area under Administrative Control
of the Divisional Organiser, S.S.B., A.P. Division,
Khating Hills, Itanagar, A.P.)

- APPLIGANTS

By Advocates Mr. G.K. Bhattacharyya,
Mr. G,N. Das,
Mrs. N, Devi and
Mr. B. Choudhury,

- Versus =

contd ...
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= Versus - .
1. Union of India (represented by the
Cabinet Secretary, Department of
Cabinet Affairs, Bikaner House,
. Sahjahan Road, New Delhi).
2,' Director General of-Security,
Block-V (East), R.K. Puram,
~ New Delhi-110066.
3. Director, 3.$.B., -
Block~-V (East), R.K. Puram,
. New Delhi-110066. .
4 Divisional Organiser,’s.S,B.,
A.P, Division, Khating Hills,
 Itanagar, Arunachal Pradesh,
5. Area Organiser, S.S.B.,
Bomdila, Kameng District (West)
Arunachal Pradesh.

: . - RESPONDENTS
By Advocate Mr. A. Deb Roy; Sr.C.G.S.C;
;

JUDGMENT AND ORDER

This issue pertains to drawinéf;szion allowance
by the non-executive personnel posted at Aviation
Research Centre serving in the Special Service Bureau
in Bomdils area under the Divisional Gmganiser,ﬁrunachal
Pradesh Division, Khating Hills, Itanagar. The applicants
are 29 in number having the common interest in the
subject. The nature of the dispute and relief sought
for are also similar. The applicants are accordingly,
allowed to file a single application in terms of Rule 4
(5)(a) of the Central Administrative Tribunal (Procedure)
Rules, 1987.

page 5 J..



2,/ In terms of the Cabinet Secretary's letter
NoJA=-27011/4/86-EA-I1 dated 18.12,87, the competent
authority sanctioned certain concessions enumerated in

the letter dated 8.11,94 in certain stations in Arua;chal
Pradesh categorising 'B' and ‘'C! stations for the

purpose of concession,” Similar sanction orders were also
issued from time to time covering the stations in which

the applicants are working;; Gategorisations are renewed
from time to time., The applicants in this application
claim for the ration allowance from 8,11/94, The applicants
state that though they were entitled to rétion allowance but
for some extreneous donsiderations, they were denied with
the ration allowance. Similarly situated other persons

have already moved application before this Court and this
Tribunal in number of cases rendered number of decisions

allowing such ration allowance.

3., @ M, G;N; Das, learned counsel appearing for the
applicants cited some of the decisions é;ggngzg>this
Tribunal in this matter, Mr. A; Deb Roy, learned senior
Central Govt Standing Counsel on behalf of the respondents
referring to the written statement submitted that the
concessions are not admissible to the non-executive
personnel since those concessions are extended only to the
executive cadre of Special Service Bureau. But the ration
allowance is admissible to them as per decision rendered
by this Tribunal in O.A, 103/99 disposed of on 8.9.99.
Similar decisions were also rendered by this Tribunal in

0.As 245/95, 89/96, and 367/99.

page 6 ;ﬁoo



4,  In the light of the decisions rendered by this
Tribunal, the respondents are directed to pay ration
allowance to the applicants with effect from the date
the allowance became admissible to the persons serving
at Bomdila area under the administrative control of the
. Bivisional,cmganiser,‘S;S;B;,‘Arunaghal Pradesh Division,
Khating Hills, Itanagar on the strength of the order
dated 8,11,1994 and subsequent orders extending payment
of the allowance or from the date of their joining or
from the date of categorisation, whichever is later.
The payment of the arrear amount as admissible to the
applicants shall be made by the respondents within 90

(ninety) days from the date of receipt of this order.

5, Application is disposed of,! No order as to costs.

( D.N. CHCHDHURY
VIGE-GHATRMAN

)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH

{ an application U/s 19 of the administrative Tribunals

O.a. NO. C/)/ /2000.
!
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2. . D- 200N

1.

4.

5.

‘shri kshitish chandra singha

son of Late sashi phar Singha
Head assistant
Cffice of the area Organiser,S.S.B.,

Bomdila, arunachal Pradesh .

Shri Thagi Ram Das

son of Late Bhagi Ram Das

U«D.C,

Officg of the area Ofganiser '
S-.5.B., Itanagar arunachal pradeshe.
Shri Tapan Kumar Das

son of Late Tarini Mohan Das

U<D.Ce

Office of the area Organiser ,
SeS«.Be., Bomdila (p.P.)

Shri ram Murti sharma

son of Late Babu Ram sharma
UeDeCo
Office of the sub-area oOrganiser,

SeS OB‘O' BO“!dila (A opo‘)

shri Nandeswar Thakuri

son of Late Dil Bahadur Thakuri

UeD«Ce

Office of the sub-area Organiser,
SeSs.Be, Jang (under A0, S.S.Be,
Bomdila )} (A.P.JD.

contd...



b2 2.

6. shri Rajesh Nautiyal
son of Late Jyoti Prasad Nautiyal"
stegne, Grade- III
Office of the prea Organiser,
S$sB, Bomdila {a.P.)

7. shri pharam Nath Prasad Mahato
son of shri Mangal Mahato
Le.D.C.
Office of the area Organiser,

§+5.Be., Bomdila (a.P.)

8. shri Ram sewak sharma .
son of Shri Mahabir gharma
Dr iver
Office of the area Organiser , .

SeSeBoa, BCmdial (A.Pn)

9. shrl p;ngad Kalita
son of Late Gunadhar Kalitav
Driver
Office of the sub-area Organiser,

S+5«B e, Bomdial (Aopo)

10, shri Jay‘ Prakashv Ray
son of shri Lal Dev Ray
Driver
Office of the Sub-area Organiser,
5.S.B., Seppa (A:P.)
11, shri Khandu sinjoni
son of Late Pem Norbu sinjoni

Peon
Office of the area Organiser,

SeSeBos, chdila (Aopo)

contdeses




12,

13,

l4.

1s.

l6.

17,

3.

shri porjee Khandu

son of Late Lama Phuntso

Peon

QOff ice of the sub-aprea Organisex,
SeSeBe, Jang {a.P.)

shri Dabu Khawa

son of Late Basha Khaqa

Peon

" Office of the sub-area Organiser,

SeSeB e, Bandila (A oPo')

shri _fiimand oz chetry

son of gshri sher Bahadur Chetry
Peon

office of the Circle Crganiser,
SeSeBe, Tawang (Ae.P.)

shri Laxman sonar

son of Late Narbir sonar

Peon

office of the sub-area Organiser,

S.SQBQ’ chdila (AOPO)

shri akan Mazumdar‘;&

son of Late Hada Ram Mazumdar
Peon

office of the Circle Organiser .

SeSeBe s Jang (Aopo)

shri Gombu Miji

son of Late sasho Miji

Peon

office of the circle Organiser,

Se5eB o, Nafra (Aopo)‘

COntdo (X



18.

19,

20.

21,

22+

23.

4.

shri Koj Tajo

son of shri Koj Lampong

Peon |

Office of the circle Organiser,
5«5+B., Lumla (a.P.)

- Tame
shri 2ea® Puning

son of Late Tame Puning
Peon
Office of the area COrganiser ,

S.S.B., Bomdila {ap.P.)

shri Takar pafla
son of Late Kauzang Lamgu
Peon

Office of the circle Organiser,
SeS+Be, S2pra,{a«P.)

shfi 'i‘abiang Dodu‘r.n'

son of Late Kanai Dodum

Peon

Office of the circle ¢Organiser,
S-5.B., Bemang {(A.P.)’

,shri git Bahadur Rai

son of Late phanbir Rai

Peon

Office of the sub-area Organiser,

C.S.Be, Bomdila (a.P.)

Shri Pravata Kumar sahoo
son of shri Bidyadhar sahoo

Pharmacist
Office of the area Organiser,

S.S.B ., Bmdila (A OPO)

contde oo



24.

25.

26.

27.

28.

29,

5.

shri Tashi Lama

son of shri Tula Ram Gurung
Driver

Office of the sub- area Organiser,

S«S«B., Jang {A .P._)

shri Tarrang Bayang

son of Late Hama Bayang

chowk idar

Office’ of the sub-area Organiser,

S+SeBas, Seppa (A.P.) -

shri Ram Bahadur sonar

son of Late Mon Bahadur Sonar
chowk idar

Office of the area Organiser ,
S-5+B., Bomdila {A.P.) -

shri Tsering Dorjee

son of Late Nhoyten

Choﬂkidar'

Office of the sub-area Organiser,

SaStBog Jang (A.P.) .

shri Bol Bahadur gonar

son of sghri Til Bahadur sonar
chowkidar

offic‘e of the aArea Organiser,'
s.S.B.‘, Bomdila {(a.P.) -

shri Pradip Gogoi
son of shri atul Gogoi
chowk idar

Office of the sub-area Organiser,

SeSeBoe, Bmdila (AoPo)

contdes
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{ all these applicants are non-.executive
Personnel of the gpecial service Bureau
- {8e8.Bs. for short ) serving in Bamdila
area under administrative control of

~the pivisional Organiser,S.s-.B., a.P.
Division, Khating Hills,Itanagar,A.P.)

eee éEEliC'antS .

- Versus-

1., union of India { represented by
the cabinet secretary . Department
of cabinet affairs, Bikaner House,

sahjahan Road, New Delhi )e

2. pirector General of gsecurity,
Block-V (East )
R.K. Puram o
New pelhi.l110066 .
3. Director , S.S.B.,
Block-v (East )

R.Ke« Puram
New "Delhi=110066 .

4. pDivisional organiser , S-.3.B., -
Ae.Ps Division, Khating Hills
Itanagar ,Arunachal Pradesh ,
Itanagar -

5. area Organiser, S.S5.Be,
Bomdila,Kameng pistrict (west)

r

arunachal Pradesh.

«s.¢ Respondents.

éontd. oo
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7.

1 : PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION

© 18 MADE 3=

Iilegal and arbitrary action of the authorities
in not allowing the applicants to draw ration allowance

only on the ground that they were not applicants in O.a.

Noe 24542; filed by some non-execht ive personnel posted
to a.R.C. {(aviation Research centre), poomdoama in which
this Hon'ble Tribunal, by order dated 14.6.9, directed
payhent of ration allowance to them (applicants) £from
due dates. The non-executive personnel of the §.S.B.,
Ttanagar also filed 0.a. No. 103/99 and this Hon'ble
Tribunal , by order dated 8.9.99, directed payment of
ration allowance to them‘ Wee.f. 8.11,94, date on I‘vhich

Itanagar was classified as category "B" station .

The non-executi¥e personnel of the S.S.B.

work ing under the Divisional Organiser, $.5-B., shillong,
Meghalaya f£iled the latest 0O.aA.No. 367/99 praying for
the grant of ration allowance to them also from ﬁhe
due date. This Hon'ble Tribunal , by order dated !
12.1.2000, disposed of the O.a. by directing the au-
thorities to pay ration allowance to the applicants with
effect from 27.4.92, date from which shillong was

classified by the competent authority as category "B"

station

2 ¢ JURISDICTION OF THE TRIBUNAL:-

The applicants'declare'that the subjedt-matter
of the order against which they want redressal is

within the jurisdiction of the Tribunal.

contde e
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3 ¢« LIMITATION:

The applicants further declare that the appli-

cation is within the limitation prescribed u/s 21 of

the administrative Tribunals act, 1985 .
L2 PACTS SF THE CASE !

-1 ~~  That the applicants are all non-executive

personnel serving in the special gervice Bureau (S.S.Ba.
'in short ) in Bomdila area under the Divisilonal Organi-
se;', aA.P. Division, Khatting Hills, Itanagar, Arunachal
Pradesh which is a department of the Govt. of 1India ,

directly under the Cabinet secretary .

The applicants have a common grie‘vance. and
interest in the métter and as such they are filing a
single application inasmuch as the relief granted to
one of them will be equally applicable to all others as

they are all similarly situated with a view to avoiding

mult iplicity of litigations . The applicants crave leave

of this Hon'ble Tribunal to allow them to file this

R

e -

single application as provided in Rule 4 (5)_fa) of the

P e e oo
C.A.T. {Procedure ) Rules, 1987 .
2) That the govt. of India , in 1962, set up the

Directorate General of security {(pD.G.s-. in short ) under
the administrative control of the Cabinet secretariat for
some specific purposes which is a multi-role and multi-
disciplinary organisation comprising four agencies ,
namely , special service Bureau (s.s.Be. in short ),
Aviation Research centre (A.R.C.in short ), special

Front ier Force (S.F.F. in short ) and chief Inspectorate

of aArmaments e

contdeee
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3). That the applicants beg to state that the
Cabinet secretariat, vide letter No. a.27011/4/86-Ea-II
dated 18.12,87 addressed to the pirector , Planning ,
pirectorate General of~security; informed that ceftain
concessions were granted to the staff Of S.S.Be, SaF.F.,
CeI.0.ar.%t Cchief Inspectorate of Armaments ) and Directo-
rate’ of -Accounts and the concessions were listed - in
annexure-I. In the said letter it was also mentioned that
for same of the concessions, the various hardship loca-
tions had been categorised‘as "g " and "cﬂ/stations as
ment ioned in the annexure-II to the letter. In the said
letter, it was also ment ioned that for the pﬁrposé of
House Rent allowance, concessions to the various catego-
ries to staff, the equation of posts as listed in annexure-
A to the cabinet secretariat order dated 28.10.86 would
also be applicable in respect Of the staff Of S.3.B. ,

S.FOF-' CoInOaAo and Directorate of Accounts .

copy of the said letter dated 18.12.87

alongwith two annexures 1is annexed herewith

and marked as Annexure-—TI.

4) The applicants beg to state that, from the

said letter and annexures, it would be apparent that
certain concessions were granted and in the case of the
applicants, the concessions referred to against serial
No.2 in annexure-I, i.e. Ration allowance, would be |
relevant. The House Rent allowance to the executive cadre

Wwas made admissible to the personnel of other cadres also
of the éorresponding level except in the case oOf S.S.B.
Battalion personnel and peputy commandants/ compahy

contdecses
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commanders/assistant campany commander of S.F.F. and also

those on deputation in the s.F.F. from the army .

5) | That’ the applicants beg to state that the order
dated 28,10.86 mentioned in letter dated 18.12.87 (annex-

ure-I) was an order from the cCabinet gecretariat whereby
the sanction of the President was conveyed to the equation
of posts listed at aAnnexure- in various cadres of corr-
esponding level in Aviation Research centre to that of
the executive cadre. The present applicants have been
equalised with the Field Officers and_beléw and as per
the said equation, the applicants were paid House Renﬁ

allowance from 1987 itsgelf .

A copy of the said letter dated 28.10.86
alongwith enclosures is annexed herewith

and marked as annexure-II.

6) . That the applicants beg to state that as per
cabinet Secretariat letter dated 18.12.87 abbve {Annexure-
I), only Bomdila, Tawang and seppa in arunachal Pradesh
were categorised as cCategory "B" locations but the appli-
cants, being non-executive personnel, postéd to these
three stations were not granted ration allowance although
the executive personnel of the s.s.B. based in these
locations were drawing raﬁion allowance since long in

terms of the said dated 18.12.87 (annexure-I) .
In exercise of powers vested in him as the
Head of the pepartment and in terms of para 3 of the

cabinet secretariat letter dated 18.12.87 {(annexure~1),

‘the Director ., Se.S-.B. (Respondent No.3), by his office

order No. 9/8sB/A-2/86 (1)-AP/3433 dated 8.11.94 ,

contdesee
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conveyed his sanction to the classification of the

under mentioned gations in the aA.P. Division as category
"B¥% and mc® gstations for the purpose of granting various
concessions as referred to in cabinet secretariat lettex
dated 18.12.87 {annexure-~I) for a period of one vyear

we.e.from the date of issue of that order : (From 8.11.9%4

to 7011.95 ) .

CATEGORY "B" STATION:=

CATEGORY "c® STATION:-

X XXX X XXX

10 H Dirang 3 AOP. 9 H Lumla ¢ A.P.
11 H N@fra ¢ Aop. 10 H Jang, A.Pc
X XXX

12 H Bemang, AaPc

subsequently, by another order No. 9/sSB/a 2/86 (i)-aP
3423-24 dated 19.12.95, the categorisation of the-above-
noted stations in A.P. Division of the SSB, as ®g" and
we" stations for a further of 3 (three) years w.e.from

8.11.95 was sanctioned as follows:-

CATEGORY_"C" STATIONS:=

CATEGORY "B" sSTATION:-

X X ¥ X - XX XX

XX XX XX XX
10 : pirang, a.P. 9 : Lumla, A.P.

11 ; Nafra, a.Pe 10 Jang, AsP.

X X XX

12. Bemang, A.Pe.

COﬂtdO. .
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By another ofder No. 9/ssB/ A 2/86(l)-ap-3662 dated
17.8.98, the sanction of the Respondent No.3 was similarly
conveyed to the classification of the under.maptdased
stations in the A.P. Division of the ssB as category "B*®
and m®c" stations for the purpose of granting wvarious
concessions as referred to in annexure-up" of the Cabinet
secretariat letter dated 18.12.87 (annexure-I) for a
further period of 3 (tpree) years we.e.fram 8.11,.98 (From
8.11.98 to 7.11, 2001) .

- CATEGORY "B" STATION:- CATEGCRY "C" STATION:-

X XXX | X X X X
9 : pDirang, A.P. 9 : Lumla, AePs
10; wafra, a.P. 10 : Jang, a.P.
X ¥ X X
12

Bemang, A-P.

copies of the afore-said orders dated 8.11.94,
19,12.95 and 17.8.98-regafding categorisation of the aﬁove-
noted stations as "B" and "C" stations in a.P. Division of |
S.Se.B. are annexed herewith and marked as annexure-III,

IV and V respectively .

7) That the applicants beg to state and submit

that the applicants became eligible f‘or‘ _getti‘r‘lg rat ion
allowance with effect from the date of categorisation of
Bomdila ahé other places as "B"™ and ucC" stations, as stated
above, and accordingly, the Field Officers and below were
being paid ration allowance as to their entitlement but .,

for reasons best known to the authority, the applicants

who had been equated with the Field oOfficers and below

contdO .o
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were not paid ration allowance in a most illegal and

e 13.

arbitraky ‘manner .

8) That_the applicants beg to state that the
Aviation Research centre is a part of Directorate General
of security alongwith sg.$.B. and two other organisations.
similar concessions including Ration allowance were gra-
dtéd to the employees of‘the Aviation Research Ccentre and
the non-executive staff of the aviation Research centre
were also &eprived of the Ration allowgnce and only exe-
cut ive staff was given the same. some employees of aviation
Research centre, poomdooma had filed an application before
this Tribunal claiming that being non-executive staff ,
they were also entitled to get the Ration allowance as
was being given to the executive staff, according to the

- equalisation done as per order dated 28.10.86 (annexure-II)
and the same was numbered as Oe.A. 245/95. a Division
Bench of this Tribunal . by judgment dated 14.6.9, held
that the Ration allowance was admissible to the applicants:
and directed that the Ration Allowance be paid to the
applicants at the rate spplicable to them with effect
from the due date and to .pay the arrear amounts within a
fixed period. The Aviation Research centfe authorities ,
instead of granting the concessions, filed an s.L.P.in
the Hon'ble supreme Court challenging the order passed
by this Hon'ble Tribunal granting Ration allowance to the
non;executive staff and the same was numbered as special
Leave to appeal (civil ) No. 1706/97. The Hon'ble supreme

court , by order dated 16.,3.98, dismissed the special

contdee.
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Leave to appeal and directed that the order be punctually

Obsegved and carried into execution by all concerned .

copies of the judgment dated 14.6.96 passed by
this Hon'ble Tribunal and the order dated
16.3.98 passed by the Hon'ble supreme court

are annexed herewith and marked as annexure-vI

and VII respectively .

92) . That the applicanté beg to state that in pursu-

ance of the said judgement, the cabinet gecretariat, vide
their order No. aA-27011/4/86/EA.II/1483 dated 16.6.98,

sanctioned the Ration allowance to the non-executive gstaff
of the aviation Research centre and all payments have
since been made to the staff who are still continuing at

poomdooma which has been categorised as "B" station .

10) That the applicants beg to state that some

ot her non-execut ive personnel of aAviation Research Centre
(aRC) in short ), F.R.U. Numaligarh who were also dep-
rived of getting the Ration Allowance had also filed an
application before this Hon'ble Tribunal claiming Ration
allowance and the same was numbered as O.a. 89/9. This
Hon'ble Tribunal, by order dated 17.7.98, disposed of the
applicat ion directing the department to pay Ration

allowance w.e.f. 22.2.94 alongwith arrears within 3 months.

copy Oof the said crder dated 17.7.98 is

annexed herewith and marked as Annexure-vIII.

11) That the applicants beg to state that after the

non-execut ive cadre employees of the aviation Research

Contdo s e
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centre, poomdooma and Oof aviation Research Centre, rield
Research Unit (F.R.U.), Numaligarh were granted Ration'
allowance, as stated above,‘in terms of orders passed

by this Hon'ble Tribunal which was not interfered by the
Hon'ble supreme court, the non-executive personnel ser-
ving in the s.s.B., Itanagar in arunachal Pradesh filed
an application before this Hon'ble Tribunal which was
registered as O.a. NO. 103 of 1999 claiming grant of

Rat ion allowance w.e.f. 8.11.94, date from which Itanagar
was categorised as "B" station,. This Hon'ble Tribunal ,
by order dated 8.9.99, disposed of the application by
directing the respondent -authorities to pay ration
allowance to the applicahtgwith effect from the date on
which the allowance became admissible. It was further
directed that the arrear amount , as admissible to each
applicant, should be paid within 90 days from the date of

receipt of the order .

copy Of the said order dated 8.9.99 passed by
this Tribunal in O.a. No. 103 of 1999 is

annexed herewith and marked as annexure=I¥.

12) That, thereafter, some of the non-executive
personnel of the s5.5.B. serving ﬁnder the Dpivisional
organiser, s.s.B., shillong, Meghalaya also filed an
application before this Hon'ble Tribunal which was
registered as 0O.a. NO. 367/99 praying for grant of
ration allowance w.e.from 27.4.92, date from which

shillong was categorised as "B" station. This Hon'ble
Tribunal, by order dated 12.1.2000, disposed of the

application directing the respondents to pay rat ion

contd e e
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allowance to the applicants w.e.from 27.4.92 onwards

{date frpm which shillong was categorised as 3" gtation .

copy of the said order dated 12.1.2000 passed
by this Tribunal in 0.a.W0. 367/99 is ann-

exed herewith and marked as annexure=¥Y.

13) That the applicants beg to state and submit
that vthey- are similarly situated like the applicants in
the above-noted original applicationgand their case for
granting ration allowance is fully covered by the orders
passed by this Hon'ble Tribunal in the above-noted ori-

ginal applications.

The non-execut ive personnel serﬁing in s.s.B. in

Ttanagar {O.a.No. 103/99 ) and also those serving in
shillong {O.a.No. 367/99) have since been granted ration
allowance “in terms of the orders passed by this Hon'ble
Tribunal, as stated above, and the present applicants
are similarly situated like the applicants in those
applications and as such, relying on the orders, the

- : applicants are entitled to be gran{:ed ration allowance
fraﬁ the date of posting in the stations categorised as

ng W or uwow stations .

14) That the applicants tock up the matter with
the authorities by £iling applications. The Respondent
No.5, by his office memo-randum No. Ac-3(B)/98-99/503
dated 14.2.99, duly submitted a proposal to the Respondeat

No. 4 for grant of Ration Allowance to the ministerial

staff posted in Bomdila and other areas, as stated above,

Contd *® e
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strongly recommending the cases of the applicants for grant of
ration allowance 10 the appliednts but nothing has been done in

the matter .

Copy of the said memorandum dated 14.2.99 is

annexed herewith and marked as|Annexure-XI. .

15) That , in the meantime , the Re¢spondent No.4 rece-
: ' 570
ived memorandum No. 30/SSB/A 2/97(17) 553/aated 19,2.99 from

the Respondent No.2 whereby , referring to earlier cases of

granting ration allowance to non-executive personnel of the

- 5SB, it was intimated that ohly the applicants in O.A. o, 245/95

who were non-executive personnel of the A.R.C., Doomdooma were
‘granted ration allowance in terms of the order/judgment passed

by this Tribunal in the above-noted case .

In another memorandum No. 9/SSB/A 2/86(1)-SHG-3045
dated 2.11,99, the Respondent no.3, made the position clear by
reiterating thét non-applicants in various original applications
disposed of by this Hon'ble Tribunal directing payment of
ration allowance are not entitled to the grant of ration allo-
wance., As-the presént applicants are also notlapplicants, in
those applications, +the authorities have virtuallyvrejected
their claim and the applicants are now conviﬁced that ho useful
purpose would be served by waiting any longer and as such they

- are approaching this Hon'ble Tribunal praying for relief .

The afore-said memorandum dated 19.2.99 and 2.11. 59

- are annexed herewith and marked as Annexure-XII and

XIII respectively .

contdes . .
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5 : GROUNDS FOR RELTEF WITH LEGAL PROVISIONS:—

I) For that the action of the respondent-authorities in

denying ration allowance to the applicants is illegal, arbitrary
a— ] . T N
and extremely discriminatory and as such this is a fit case

where this Hon'ble Tribunal will exercise jurisdiction and grant

relief otherwiSe.due to them .

II) ~ For that the applicants have been illegally discrimi-

nated against in not allowing the benefit of ration allowance

‘although they are sigi;arly situated with those of the A.R.C.,
Doomdooma, ARC, FRU, Numaligarh, s.S.B., ITtanagar , and SSB,
Shillong who have since been granted the benefit of ration allo-
wance as per order of this Hon'ble Tribunal and as such the
action of the respondent-authorities is bad in law and liable

to be set aside.

IIT) For that the respondent-authorities are required to
extend the benefit of ration allowance to the applicants vin pur-
suance of the order dated 14,6.96 passed in 0. A. No. 245/ 95
(Annexuré—VIj, 5rder dated 17.7.98 passed in 0.A. No., 89/96
(Annexure-VIII), order dated 8.9.99 passed in O. A. No. 103/99 (Ann-
exure-IX) as they are similarly situated with the applicants of
the above-noted original applicabions and that not having been
dbne, the action of the respondent-authority is bad in law and

liable to be set aside .

V) For that the respondent-authorities, instead of exten—

ding the benefit of ration allowance to the applicants of their

own, as directed by this Hon'ble Tribunal, commnitted a serious

contd...
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illegality by driving and harassing the applicants to approach

this Hon'ble Tribunal causing multiplicity of litigations and
as such the action of the authorities in denying ration allcwa-
nce to the applicants deserves to be struck down as unsustain-

able in law .

V) . . For that tae action of the authorities in not allo-
wing the épplicants to draw ration allowance has amounted to
serious discrimination offending the ecuality provisions cons-
tained in Article 14 and 16 of the Constitution of India and
as such the action of the autiority is bad in law and liable

to be set aside .

VI) For that, in any view of the matter, the action of
the authoritics in subjecting the applicants to serious and
illegal discrimination and denying them the ration allowance

otherwise due to tnem is bad in law and liaole to be set aside.

6 : DETAILS OF THE REMEDIES EXHAUSTED :-

The applicants had submitted representétions to‘the
competent authority through proper cnannel put these were
turned down only on the ground that they were not applicants in
earlier cases allowed by this Hon'ble Tribunal in the matter of

granting ration allowance .

7 3 MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:-

The applicants further declare that they have not
previously filed any application, writ petition or suit regar-
ding the matter in respect of which this application has been

made before any Court or any other authority or any other Bench

contdeas..
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of the Tribunal nor any such application, writ petition or
; B .

suit is pending before any of them .

8 ¢ RELIEF SOUGHT :-

It is, tanerefore, prayed t%at your Lordships
would be pleased to admit this application, céﬁl
for‘the entire‘records of the case, ask the respon-
dents to show cause as to why the applicants should
not be gfant@d the benefit of ration allowance with
effect from thé date_of joining in the Bomdila and
other stations which have since been categorised as
npr and "C" stations by the competent authority as
has been granted to others who are similarly gitua—
ted like the applicants andAafter perusing the ‘
causes shown, if any, and hearing the parties, diréctr

tnhat, in view of the attending facts and circums-

sa

tances of the case, the applicaﬁés be grantéd ration
allowance from the date when tne stations have
been categorised as 'B' or 'C!' locations or from the
date of their actual posting in various categorised
locations including arrears as has been granted to
the similarly situated non-executive personnel of
S.S.B., Itanagar and S.S.B., Shillong and/or pass
any other order/orders as your Lordships may deem

fit and proper .

And for this act of kindness, the applicants, as in duty bound,

shall ever pray .

Contdo LK B
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9 : INTERIM ORDER, IF ANY, PRAYED FOR:-

- NIL

10 2 Does not arise. The application will be presented per- _
sonally by the Advocate of the applicants .
113 PARIICULARS,OP THE POSTAL ORDER IN RESFECT OF THE APPLI-

CATION FEE :~

I. P. 0. No.0Gi 457483 dated 31-1-2000 - issued by ‘the

Guwahati Post Office payable at Guwahati is enclosed .

12 ¢ LIST OF ENCLOSURES 3

As stated in the index .

contd....



VERIFICATTION

I, Shri Kshitish Chandra Singha, son:of
Late sashidhar singha, aged about 55 years, presently
serving as the Head Assistant in the office of the
Area Organiser, Special Service Bureau(ssB), Bomdila,
Arunachal Pradesh do, hereby verify that the contents
in paragraphs |, 2, 4, 7 <« ol 14 are
true to my personal knowledge and those in pa#agraphs
3,5,69,10 11,12 <md W are believed to be
true on legal advice and that I have not suppressed any ‘

material fact.

I, being one of the applicants, have been

authorised by other applicants to sign this verification

on behalf of them,

Place : = Guwahati.,

Date t= £ -OX.KXRO0D °

//////ﬁémkﬂ%fs{ QAo rdlev £2%§A&

Signature of the applicants.
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Annexure~ I.

NO. A. 27011/4/86 -EA~-IT

Government of India ,
cabinet secretariat,

Bikaner House (annexa),
shah jahan Road-,
New Delhi .

New pelhi,the 18.12.87.

To,

The pirector {Planning),
Director General of -security,
Bast Block, R.K. Puram,

~New Delhi 66,

subject :- Grant of concessions to the staff of ssB, SFF,
. C.I1.0.a. and Directorate of accounts .

sir,
I am directed to convey to the sanction of the

President to the grant of concessions mentioned in the

annexure-I to the varicus categories of staff of SsB .
SFF, CcIOA and Directorate of accounts subject to the
restrictions indicated therein on the pattern of the

Researdh and analysis wing of this sedretariat .

2. These orders will take effect w.e.f. lst

august, 1987.

3. For same of the:concessions thé various hard-
ship locations have been categorised as 'B' and *C*' sta-
tions as iﬁdicated in annexure-II to this letter.However,
ifbthe eads of the Department feel at certain ti&es

that certain locations or assignments have beeome

contde e
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specially hazardous and there is a specific increase in
- the threat to the personnel and/or premises , they can
determine on merits the cirtieria of hardship and the
period for which such locations may be categorised as
belonging to category *B' and ‘c' stations after recor-

ding the reasons in writing .

4. , For the purpose of House Rent allowance conce-
ssions to the Barious categories of staff, the equation
of posts as listed in Annexure-*j* to the cabinet sec-
retariat's ofder No. a-11016/86-p0-I, dated 28,10,.86 :
will also be applicable in respect of the staff of ssB,

SFF, CIOaA and Directorate of accounts .

5. This issues with the concurrence of the

Ministry of rinance vide their y.o. No. s-1428/sE/87

dated 10.8087 read with U0 NoO.
1151/pir.Pi (s)/31, dated 2nd December ,1987.

Yours faithfully,

sd/ -
(R«K.GANGAR)
Deputy secretary (SR).

Enclo :- annexure~I and I1.

Copy to :- _

l. shri H.B.Joshri,pirector,sSsB.

2. Maj.Genl.g.K.sharma,pPVsM,IG SFF.

3. G.B. Mathur,Dy.Director of accounts.
4. ILt. Col. KeK. Bhandari,cIOa.

; shri J. gubramamian, pirector IF),
6. shri K.K.Mittal,Dy.Director of accounts (sSwW).

7. order File .

» COﬂtdO .
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OFFICE OF THE DIVISIONAL ORGANISER . SSB: AePe DIVN.

ITANAGAR »

-

NO. NCE/F-9/97-98/21 pated :- 20.11.97.

dbpy to -

1. The comdts. , CC, SSB. Dirang/Paser/Tezu-for information

and necessary action .W.v.t. your signal No.4724 dated
25.10,.97.

f

sd/- Illegible,
' AREA ORGANISER{S)
DIVL -HQRS » SSB:ITANAGAR .

e o s &
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ANNEXURE TO THE CaABINET SECTT. LETTER NO. 2.27011/4/86 -Ea-II

DATED 15 DECEMBER,1987 .

sl. No.! Nature Of the
' concession .
k|

- - an - 't o - - - - - - - - -
! _

1 : 2

.
€

- e em ew - e e - - - e e - -

1) Hardéhip Allowance

-

4

PO PR

- o o=

-
- e e - = - em ww e -o - - - o - - e - o= o= o=

2 hardship allowance @ ks.25% of bésid
pay subject to @aximum Rse 400/« P.M.
in respect of category ‘c; and 12,5%
of basic subject to max imum . of ,

Bs. 200/~ P.M. tO category °*'B' stati-
ons other than those situated in the

North -Eastern region,andman and
Nicobar Island and Lakshdweep, where
special allowance is already sanct-

ioned .

contde <.

Annexure-I.

For the stations which are
declared as belonging to
category *B*' and *c' by the
Head of the Department under
the powers now deegated to
- will

him , the same rates

apply «
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29 Ration allowance '~ Ration allowance to the rank of rield

Of ficers and below at the following rates

excepting SsB Bn. personnel and Dy.comdts./

also those on deputation in the sFF from

the army ;.

contdeeoe
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1 E 2 H 3 '
s : 2 . X
Locat ion Rates
i) category 'B* As admissible from time go
. . , ,
stations = ' time in the Border securi-

ty Force in peace areas .
ii) Ccategory 'é' ’ As édmissible;fro& time to
stations ) | _ time in the BSF in operati-
onal areas .
3) clothing : i) a non-refundable élothing grant of Rs.3000/-
) for étaff otherx thén SSB. Bn. personnel ‘and
Dy. comdts./Coy.comdrs./asstt.Coy. comdrs-.
of. SFF and also these on deputation in the
SFF from the army, posted in category B and
C stations and located at or higher than
3000 Mtrs. above MSL and k.2000/- for staff
posted at category B and C stations and

s 1

located between 1500 and 3000 Mtrs. above

MSL as a one time grant .

{i) The amount will be paid as an
advance and will be adjustéd on
reeeipt of the joining report at
the hardship location and a cer-

t if icate that the advance has
been utilised for the purpose it

was intende ..

. contde o



=

&

-4 -

- e Gm @B s Ge EE R N SP G e W G TR OB WS WS GW e WS G RS AW e em e

ii) Renewal grant at the rate of 500/-
Pe.a. for location at or higher
than 3000 Mtrs. above MSL and
Kse 3000/~ peoa. for locétions
between 1500 and 3000 Mtrs.
above MSL in category *B°

and *'c* stations .

- s e W AR W Aw eR B R @R SR me we R e e

{ii) This one time non-refundable

allogance will be admissible
only to those personnel who
are posted in category '3’
and *c*' locations for a reri-

od of not less than 2 years.

In case the Officer returans

£rom posting from category
'B; and *'c* locations ear-
lier than 2 years at his
own reduest, he will Dbe
asked to refund proportio-

nate share of the élothing

grant .

contdeee.
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‘4. special Ta/Da

- A0 -
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2 ' 3

Daily allowance at increased rates for cla-

‘ssified *A' class cities will be admissible

'during tour to category 'B*' and *'c* sta-

tions’ . _
porterage and adimal transport

charges as admissible_under supplemen-

tary Rules (vide Min. of Fin. 0O.M. No.

5(34)-E.IV (B)/64 dated 6.10.65), for
14

classified areas in Himachal Pradesh
will be admissible for tours to all

category *‘B* and ‘*‘c* stations -

M ae R R GRS WP M G PR A Gh gy = gm AR PR GP G BN WG @ W WE W M Es M W

- e - e e e ew e e ar wh @ ws Sm R em wn e m» e
-

L]

4

(iii) The 'Head of the Organisations
ét'their owﬁ discretion within approved
paremetors, can classify any locati-
on és belonging to:category ‘g* and *c’
station for the purpose of clothing
grant.(Though on the basis of height
alone it may not so qualify) based on
other factors such as severe climate
etc. (é.g, in a narrow valley). The
Head ©of the organisation wiil got app-
;oﬁed, well in advance,érom the cabinet
sectt., the parameters for declaring

. any locatioﬁ as equivalent to the

category *'B* and *'c* stations.f

Contd o e



0“ | | o | x;'ia‘f'

-6-

"5, Leave Travel

concession . - ;{i)'EmplOYGES-Other than SSB Bn. personnel
and those on deputation in the sSrF from
the,Army posted in category *B' and ok
locations;will be entitled to lLeave Tra-
vel concession once a year against the
normal rules. of one in 2 yéars .

(ii) In case of death, serious illnéSS'
of marriage of a family member, where
the family resides separately, the
'employeeé will be entitled to 50y of
therrail fare of the entitled class for

travel to place of residenge of the fa-
mily . If the employees are to travel.
more than 50 Kms. By road either at

the end of the journey, full bus fare

for this journey.will also be reim-
‘bursed . ' : :

" In case the employees posted

contde e

‘B? and *‘c*' locations has
already availed the LTC for
the block year 1986-87 before
issue of this order, that
concession will be treated as
pertaining to the calendar

year , 1986.



6. JOurney t ime while

proceeding on leave-

7. House Rent allowance:

"'53;2,-

Emplqyees posted in category *B' and Leave in their case will commence an&
?c' stat ion will.be ent itled to'joi_ terminate on the'date the empioyee reé-
ning time between the‘point of duty ches' the rail head nearest to the place
and hearest rail head . } of duty at .category ‘B‘ and *c'station.
| (1i) The journey time should be reaso-
nable and will be determined by the |

respective ynits ..

_House Rent allowance facilities

admissible to the Executive cadre - | .
will be admissible to the personnel' | o
of other cadres also of correspon-

diﬁg ievels eggept in the case of -
SSB Bn. personnel and Dy-. coﬁdts./}

coy.comdrs./asstt.coy. comndrs. of
SFF and aiso{thOSefon deputation

in the SFF from the army . -

.Cont o oo
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8. Cash compensation
for work on holi-

da'ys .

9. Government Tra-

nsport .

10. security allo-
wance to Min;ste-

rial, secretarial

and accounts cadres. Top secret Branches i

-t

3 4 4

Cash compensation for work on holi-

day as admissible to the staff of

- the executivé@ cadre upto the rank

of rield Officers, in the 1B & AW,
will be admissible to Personal Assi-
stants, stenographers and other gstaff

of Teiecom, Ciphar and M.T. cadres,

who are drawing basic pay of ks 900/

-{pra~-revised ) and. below are not

entitled to overtime allowance .

 Government Transport will be provi-

ded to the staff engaged in night
shifts for picking them up and to
engble themdﬁo return to their resi-

dence .

secuirty allowance a{: the following

- rates is sznctioned to the following

category of the staff workihgyin

- U

subject to a maximum of 15% in each

‘crade .
Desigﬂaﬁién _ ' éggﬁﬁt
i) L.p.cC. . R5¢20/~ P.M.
ii) Steno.cr.IiI/UDc Be30/~ P.M.
iii) steno.Gr.Il/assistant R5e 50/ P .M.

iv) section Officer/private .
- sedretary/sr.P.a. . K.100/- p.M.

v) assistant Director/area

* ©rganiser/py.Director of

#5200/~ pP.M.

contde..
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ANNEXURE-II TO THE CABINET SECTT. LETT-ZR NOe¢ DATED:

. STATE

ARUNACHAL PRADESH)

GLURAT

HIMACHAL PRADESH

J & K

MANIPUR

MEGHALAYA

TRIPURA

UTTAR PRADESH

. WEST BENGAL '

CATEGORY'B* LOCATIONS

CATEGORY! ¢?

- BOMDILA

TAWANG
DAPARIDO
ALONG
YINGK IONG
ROING
HAULIANG
MOAO -

" NAMPONG

SEPR&V//'

RADHANPUR

KALPT (REKONG-PEO)

POCH

JOwWAl

- 'NONGSTOIMN
KAIl.LASEHAR
UDAIPUR
KHOWAI
SONEMURA
DHARCHULAI
JOSHIMATH

SUK IAPOKHRI

NaXaLBARI

L N J

LOCATI.
¢/Tazo
KOLCRIANG
MONIGAONG
MECHUKA
TUTING
 WAKKA
HAWAL
LADU -
LONGDING
PANCHAO (TI-
RAP)
CHANGLONG
ANINI

Kagh
KALONG

- NYOMa

HANLE
LEH
KHALSY
MORCH
CHAKRP
EKARONG
CHANDEL
CHU RACHANDFU R
MONGHBA
TAMENGLONG
UKHROOL
CHASSAD
KHULLAN

MUNSYARI



10,

Anlnexure«JII.

GOVERNMENT OF INDIA -

CABINET SECRETARIATS
BIKANER HOUSE ANNEXE,
SHaHTAHAN ROAD,
NEW_DELHE.

NO.a-11016/6/86 -poI Dated the 28th oOct.1986.

ORDER

_ subject ; Extenéion of House Rent allowance concession to

octher cadres of ARC at par with execut ive cadtes.

Reference ‘ARC ntd.uo NOe ARc/E-IVBB/BS. dated the
15,9, 1986.

2, In continuatlon of this secretariat letter No.
A.49011/B/86 -DO.I dated the 10.5.1986 ,sanction of the

president is hereby conveyed to the equation of posts

listed at annexure’p’ to this order in various cadres

Of corresponding levels in the ARC to that of the execu-

tive cadres in the said organisation exclusively for the

| purpose Of peyment of House Rent allowance as admissible

. to the executive cadre.

3.~ : This issues with the concurrence of the pirector

(IF) vide their py. N0.1799 dateq 1.10.1986 .,

sd/-kR.K. Ganger )
Deputy secretary (sr).
TOs
l. shri R.swaminathan, Directof, ARC, New pelhi,.

2e shri M .C.ROY'choudhury»‘Director of accounts,
Cabinet secretar$at, New'nelhi..
3¢ shri g. subramafiam , pirector (IF),cabinet sectte
New pelhi . '
4¢ Guard riles ~ sdf-(R.K.canger)
‘ | Deputy secretary (sSR)-

contdeee.
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sle pesignation and
' Nos Pay scale of exe-
cutive cadre.

1. SeFe0e
R5¢650=30m740.35..
810-EB~35-880-40-

1000-5B-40-1200/=

2. Field officer
Rse5504£25.750L

E8-30-900/-

—236 =

A

corresponding pay scale of other

cadres.

1, secf: ion officer
2. accounts Officer

3. Private secretary

4? Sle Peao

R5.650.1200/
k5¢840.1200/-

B5¢775-1200/-

5S¢ asstte Fire Officer Rse650.1200/-

6e asstt. commandant

7; Asstt. Engineer
8e assttetcivil)
surgeocn GCrele

Rse650-1 200/
Rs+650-1200/ -
Rs+650.1200/-

.9« peputy works supdte Rse 650.1200/-

10. asstt. Technical

Of ficer’

ll1. asstteaerodrome
Officer

12, Assttcmete;coli-
gist o

13+ pLibrarian

1, assistant

26 Steno GreII (Pea.)

3. accountant

. d4e gtgtion Officer

contdese

RSe650.1200/
R5¢46 5012007/

Bs¢6 501200/

Be 650.1200/
._F' . '

RSe 425-800/-
RSs 425.-800/-

R54500-900/
R5¢550.750/ .



- 37- y

12.
Se asstteldbrarian %;550-900/-

7e JteTechhical Of £ icer

GradeeI. - B54550.900/-
8. Jt.stores Officer
Gtade -1 B kse 550900/

9¢ Technical psstt.
(air wing ) Rs¢550-750/.
10. communication asstt. BS¢550-750/m
ilo Professional psstt. k.SSO-SOO/;

12. greaccounts gfficer B54550.900/.

13. sr. medical asstte  B5¢550.900/-

Group ﬁB"‘pOStS : Though FO is 3 Group *cC' post . their
equivaient witﬁ FO {croup *c') post is shown as there is
no.quivalenﬁ post of assistant/steno-rT (Pa)/asstt.pLi- .
brarian in Junior executive cadfe . o |
3. peputy Field Off- 1. gteno Gr.-{IT ke 330560/~
lcer .425-15-530- 2, y.p.c. . E.330.560/-

EB-15.560.20-600/~ 3. Technical Assistant

(Librarian) Rse 425-700/-
4. overseer k. 425-700/-
5. Teacher o K50 290560/
' . 6« Nursing sister k5 455.700/
7. staff Nurse Rse 4256 40/
8. sr.Rregiographer kS+ 4256 40/ -
9. Lab. Technician K5.380.560/-

10. pharmacist (quali-
. fied). 50330560/

contde o«



13,

11, sanitary Inspector
12, Operation Threatre
(Techniéian)
13. sr. Lab. Technician
la. Asstt;Foreman;
15.,Massc0pr (Physioth-
N | o eripist).}
16. Dictatién
17.‘Juniér Technicgl
Qfficer Gr.Il.’
18, Jr. stores Officer
Gr. I1I.
19, P.o;i.Supervisor
20. Head clerk-(Acco-
unts )
) 21, Pay aécounts clerk
22. Medical asstt.
(pental). | |
23. Medical asstt.
General )
24, 'Aerodrome Opera-
tor . ;
25, Radio Technician.
26, Radio Operator.
' 27. scientific ASstt.

28. senior Observer.

29, gunior accountant.

contGees

| K50330-560/-.

Rse 330-560/~
Rse 425700/~
Rse 425700/~

RSe 455-700/=
K¢ 425-6 40/~

B¢ 4252700/

. R4 425600/ -

ke 425-500/-
Rse 330560/
B5¢425-600/=

Rse 425-600/-

R5e380~560/-
Rse380-560/—
Rs +380-560/ -
f5¢425-700/ -
Rse330-560/-

K¢ 425700/~
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4 '
- 1 2 3
4. P.AOO. . 1. L‘D‘A' , R30260—400/-
B5¢330-8-370- 2, asstt. staticn B5e330-480/-
10-400-£B-10- Officer. ‘
480/ '

3. Leading Fireman/M.T.
Fitter priver-priver

Havilder. Rse 320400/~

4. Fireman/Fire Ope- k. 260-400/-

ratore. ‘ .

5 Lab.asstt. - mi250-400/-

6. Telephone Operstor. £s¢260~400/-

7. Carpenter {(Air Wing) ks«320-400/-

8. Carpenter -(MV- Ke260-400/-

workshop ). |

9. Tailor (air wing)  R.320-400/-
(presenﬁ'incumbent);

10. Tailor (air wing = Rs.260-400/.
Fature Incumbent ).

1i. priver Operatdr Rse 330-480/--

~ Crene .

12. Pharmacist {(unqua- Rse330-400/-

lified).
13. Mechanic . Bse 260-400/-
14. Electrician . Rse 260-400/
S¢ SaFa.A-
Bse 260-6-326 -EB~ . o
8350/~ ' 1, senior Gestetnor. R 260=350/=

- 94 Operator
.2. Driver . . Rse260=350/-

-

Contd se0 0



4

l 5. “
j . 3. Lihes SUb- Inspect or . Kse 225-3 50/-
4. carpenter (Medical R 260-350/ -
Unit ).

5. Tailor Medical uynit. Rse 260350/

'60 Fitter. ,) : %0260—350/.—

P

7. senior Examiner (Tyue). Rs+260-350/-

(Va . .
8. valcansior Fitter. K¢ 260350/~
9. Blacksmith Gr.I 350260-350/-
10. welder Grade-I. k54 260-350/ =
11, ypholster . 502602350/
12. Mechanist (Turner). $5¢260.350/-
13. Painter . m.260-350/5
. | 14, Mistri. . Re260.350/-
6+ Field assistant
1) B4225-5-260-6-290- 1. Labh attendent.  R5e210-270/-
- m-6-306/-.- )
(Matriculate). 2. ayah.’ ‘ RB5e196 =232/
T - 3. Daftry . R5#200-250/~"
ii) &0210—4-250-3:8-
. 52270/« (Non-Matri-
| | ~5- sweeper (safiwala). -_k.196-232/-
6. Farash . | Rsel 96 =232/~
7. Chowkider/watchman. R501962232/
Aii) 550225252260-6-290-
EB-§-308/- {Non-Matyri-
" culate after 15 years .
of regular service J. . dener/mali. 54196 232/
4 9. Lineman. - 56210.270/-~
10. Lab.Attendent/ 380210—270/_
Bearer. '

contd. ..



11,
12.

o
[

13,
lag,
1s,
ls.

17,
ig.
19.

20,
21,

22,

23,
24.

- 23,
26.

27.

28,

29,
30,
31,

32.
33.

- ‘a‘ -

16’0

-~ Carpenter {(air wing).

Carpenter Grade;II-l
(M.v.workshop ).
Hea&Aéardernei.
Jamader (sweeper)
Ccook .

Paraméintenance Assisa

tant {paker).

Cobbler.

Grass Cutter,
Waterman/wWaters
carrier.

Leagder.

Dresser.

Ayah (para Medical-

staff ).
Barber.

ward b0y/waiter

washer up .
Dhubi.

Helper.

Cleaner.

Junior Elegtrician‘.

Blacksmith Grade-IT
welder Grade-II .
Lant Room attendent.

Alrcraft assistant.

Traffic Hand .

34. Qbservatory aAttendant.

LK I WP

k5¢210-290/~
i502102290/

K5210a270/-
x4 200-250/ -
ks¢200-250/-
R4210-290/-

kse 210290/~
F5¢1596.232/.

Rsel 962232/
Rse 210270/

RSe 200250/
Rse 200=250/-

 Bsel964232/.

ksel96.232/-
k4210-290/ -
E5el196-232/
R5¢210-290/ -

$5¢210=290/
ke 210290/~
R5¢210.270/~

Rse210-290/-
Kse 2002250/

ke210~250/-
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A ’ R Psora N
RO / capy ! | 4ANN‘XQh q)
/ 0,9/ s /A-2/86(1)~AP/3433 ‘
. / Dipectorate Gepepal of Secwrd: Y.«
: \réé‘ - Office of the Dirﬂdtat:;;%.a_ag éﬁé
* -t 51003,1&0.\’,(Eadt),R.i(.Puf‘ém, .
S ’// ey Delhi-the 8/11/94.
2BREBR

In exércise of the poweres vested in him as&

Head of Gepartment, in terms of the Cabinet >eretariat %
letter 1o,A~27011/4/86<FA-11 dated 18-12-87, the satct fon
of the principal Director D385, is hereby conveyed to

the classification of the undermeutiosned statious ia the
AP.,Divisioa as Category fBt azd 'C! stations for the
Qurpose of variocus concesaions ab mentioned in Asfiexuree

AY (other than clothing grant) of the above guoted '
Cabinet <ecretariat letter 3ated 18-~12-87 for a period

of gne year with eftect from the date of Lssue of thds
orders. !

. ¢ - .‘:",:, (Jal v i

Te Rupa=-AP ' 1. Lubrang,AP _
2e Kalaktang,AP 2, Buala,aP ~ {
3, Ba Sary AP 3.  Chuns, AP T
4,  Likabali,AP 4y Kadnzenam,AP 1
5, passighat, AP 5, Mukter,AP § !
6. Tezu, AP ‘ L6, BEEQAP 'E
Ts Khonsa, AP 7. . 2initBeng,AP ":i
8. Itanagar AP ‘8, Bleeting,AP ” §
%, Mukto, AP 9. _LumlaAP <
10, Diraig,AP 10, Jang,AP :
1. hefra,AP 41, Thrizing,AP "
- 42, Raga,A? . "12, Bomang, AP. '
RN | 13.  Taliha,AP 13, Sagalee,AP
LI by Palin 14, beacho,AP i
[ L - 15, Boleng, AP 19. RamingAP .
o 746, Chovithem, AP 16, Kroall,AP -1
| . 17 Wakro,AP 17, Luma, AP s
" .“f‘ | : , 18, Zimithang, AP ' 433
i : : - o
| §6/<BD.AJIKARL |
' v ASSISTANT RIRECTOR(FA) 4.
Copy. toste . C o
. 4, The -Director of Accousits,Cabinet, Sectt. RoKe
Pupam, iew 2elhi, o
s : o Gontd.page=2_ g
: . * — ol
N ~ o
v‘ j ,‘ /’.ﬁf‘
";3" : ’ .

.
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2. Divisional Jrgabispr,AP.uivision.A non-refund:
clot :ing grast 1s admissible on posting to £6H0 -~
stations, which are 1ocated at or higher thaz. 3000
actcrs above &ea 1level and in betwrel 1500 aud
3000 meters above MsL.Therefore, a proposal indica=-
Ting tae height of eagh station ( in meters ohly)
which are ia between 1500 meters and 3000 meters
above MSL and those are hnigher than 3000 meters
above alongwith full Justification may please be
gent to this virectorate for ueces3sary acticn.

¥

3, Guard file.
L,

.
- o -

All dealing Assistant A-1I Braneh,

NO NGB/ Fe8/k=95/127

pirectorate General of Segacity
office of the Divisional Organise,
A.P.,Division,éSB,Itanagar “

Dated Itanagar tbe 161104, ‘ .

'Gopg tos~
1. The Area Organisera,s-chdila/Along/‘l'ezu/Ziro
and Khonga for infornation. }
2 ?ha Gommandant GC8i~ Diraﬂglﬁasar/Tqu for informatiof
5, The Commandant WATS, 538 ,Tenpagar for informatioi.
S4/«5,BSARKAR %
SRCTIO OFFZCRR I
TTANAGAR b

ﬂummﬂﬂmgmmmﬂﬂﬁ@mmmubmﬂ Lo

-,  Bo.uard £11e(Rott)/94=95/ Qﬂg ~77
v ; |

)
Direstorate General of Segurit
office of the Ares Organiser, 853,
Bondila ::West Raueig pigtrict

'
|
f
1
1

Dated sondila ‘the ond Dec®9k.,

Copy tos-

1. ‘The Sub-Area OrgauisEr,SS&,Bomiila/Jang[SPppa and ;

40PC Bameng/lumla/Dirang ahd Nafra for information,

The Accounts Brangh{local for pregrring srrear bill |
of staff clearly indicating leave etc.availed by

the staff posted at referreﬁ-locations.Accountant
to see that deduction ox A/C of TafDA already .
claimed are deducted, B . A
3, Tile No . Ok /D=/94=95 ; ) ?f'
“ iy, - ‘
el
' e <oy JINNY
. ~* ARBA ORGANIFER"




_Cepy to-t®

1% The Diregtor of Account,
‘Puram;, New Delhiy :
.

/o

T AR Y e

contd eeeosesdl® ‘
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cebinet Secretariaty ReKe

(PR SN S S

i , " ( copY ) ’4‘!.:«-~ e ) +  " |
o A PINPYIREZT ANNEAURE A1V
v Wy No.0/SSB/A2/86(1)= AP 3423+2%
A - i Directorate General of Security 6{
N 4 s it Office -of the Director,” SSBy
s ; 4\\/\ P Block Noe V (East), ReKe Purem -
3 D ?/gc . New Deldi « 1100664 .
R A o -
. )\f ' Cﬁ\ Y
.‘t}‘—\u.%\ - CL\ BT ",k, Dated the 19-129¢95.
3 | g : L U))Pv( '—g//ﬁ\\i
Xop a ORDER
SN iy -
: :3' N exercise of the powers vested in hin as Head
N of Department in terms of the Cabinet Secretariat letter Noo
N« A=27011/4/86eEA-ITdated 18,12,87, the sanction of the Direster,
Y v 88By is hereby_conveyed to the ciassifica'cien of the undermente !
¢ X ioned staticns in the AP Divisien ae Category ‘B! & ‘C* stalle
?"‘5 2{ _ ons kmxxemxkyRxxRiutstexxas for the purposs of varicus concesgse
v 3ed ions as mentioned ia Annexure 'A¢ (other than clothing grant y
23 N of% the above guoted Cabinet Secretariat letter dated 18412,87 |
o~ for-a period of three year with effect from 811,95 of thisx . J
iy orders .- . bAoAttty
o/ : — , = i
. category ‘B! Station Category ‘@ Statién _—
1% Rupa = AP * . 4§ lubrang, AP
g - Falektangy AP 24 Bumla, AP
B4 “Basar, AP 3¢ Chuna, AF .-
b 1iksbali, AP by Kninzanem, AP '
58 pesaighat, AP 5. Muktar, AP ;
6% Tezu, AP G,.-‘, ‘Ziro,. AP l
7¢ Khensa, AP Te . _z;;mt.l;.ggg,,_,; ;
8% Itenagar, AP 8y Bleeting, AP. i
9% Mukto, AP _ O3 lumla, AP~ |
108  biren P 0} Jung, APM<
' o AB 4 AN ] {
W Netre M s WE Sumsiee, B
12§ Ragas AP A2y) Baneng, #B-
13% Taliha, AP ni3¢ Sagalee, AP _4
L Palin, AP 145 ' Nagheg AP
45¢ Boleng, AP 45, Damin, AP
- 480a Chowkhanm, ‘AP 464 Kronli, AP
174 - Wakro, AP
Sé/~
( MULK RAJ ) |
Asgistent Directer (EA) .- .
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??’i-_m e 2 L T Y
- _
23 Divisiongl Organiser, ap Mvision, 4 non=refundable
.clothing grant ¢g adnissible opn o8ting to those stationg,
Which are located at or higher: then 3080 Reters above Seg ‘
Level andlig gzctw:ien 1%200 gnd ggﬁo RBeters above ; 5 Tharemre,
& proposal indiea Rg the height of each statien meterg -
enly f whichaxe are in bytween 1500 Rhecers .and 3000 neters
above MSL ang those are higher than 3000 meters .abeve alonge
with fui1 ustification B2y please be sent to this ectorate
for necesg Y action, -
35 20 5 Jai/mwp/a&em/smA/Muong/xmm & ;
. : ageland, . q . f
4G DIG FA Cualdan/ 7.6 Saranans Haflong/ Salontbarsg |
J amums 5 S . ‘
S Comnandant, cSpai. Bhepal/ T.c Fari@abads
& Accounts Off3, erg SSB,; . ;
A A1/ Bnt /B 1/4=b Branches '.
8y Guerd File, | ’
8¢ . an Dealing Ass
Noe i@GE/F&?/Qﬁ*@G/ - ]S |
Copy to 1= | / L ‘
1 The Area Organtisersg z= Bomade Al@ng/Zim/Tezuj&ama ,
S : for information & n&sessary S
- S 8ctioh pse, It is algo equested
that the reguired information B
regarding Bonsrefundable clothing
ggmt 83 asked for by the 3SB .
7y . (&8 abeve) BRY pses be
© this office early for Prepa= .
‘ Tation of proposal for onvarg E
\ ' submission to Dte.: x
25 - The Cométs SSB, Gos ¢ Dirang/Basar/Tezye for informam
R . S tion and Recessary action Pleasoy
3% The Condt, WATs 3 Itanagargs feraégfggmggégn & Recy g

4e The Accounts Officer, Divy pq Itanagarse for informete
R o ion and fécessary action pPleasey

¥
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above quoted Cabinet Seeretariast, lettar doted, 18,12.87 for a
t N further period of th;ge years ulth effect from 8,11.,98 of
: ‘ this orderi~ . T
.7'\ ' ' CATEGORY ! gt STATIONM ' CQTEGORY ‘C' STATION
,'-. \, . 1 . RUPA (;‘p) . . | 1' LUBR“NG Ape ' “?p\.‘“,
0 2. KALAKTANG, fe, © . 2. pumia, Ae. T S
’ Je BhSAR, BB, " ' 3 CHUNA, AP, N
4, LIKABALI, AP, ' - 4, KNINZANAM, AP. R
.8, PASSIGHAT, AP.7 . ~ . 5, RUKTAR, AP, .o v
: : Ga ' TEZU’ ﬂlp- . A‘ 6 ZIRD’ npo . H
L‘%F’““A, 74’ "1 ‘,". KHGNS"\ ® Hpo : B ' 7 ZINITH&MG, ﬂp. )
o liBys  ITANAGER, ﬁf}/ a 8. BLELTING, if}/
";;zﬁ/’“ DIRANG, APV//< - hfé//LUﬂLA, (R
',)Aﬁff.‘ NEFRA, AP, , : - 10. THRIZINE, AP,
1. NUKTO, AP, . AT JUNG, AP,
129 i RI\G[\' RP. i . 12 .BI‘MENG ﬂP.
, .13. (" TALIHA,-RP, 13, SRGALEE, AP.
PR a 0, PALIN, P, ‘ “14, NGCHO, AP, ) .
.15, " BOLENG, AP, : ' 15, DAMIN, AP,

]
]
1
PP
1.
it
i
,
:

" 17. ,-  WAKRO, AP.

(<z,

.the undermentioned stations in AP Division as Cate egory 'B' & 'C!
stations for the purpose of various coge ions as I

) o E G T;H eg‘g brfk $ Eg%ITY,
r g A, ~ v :

1z
DATED, 'THE, )Y AUG, 1998, |

ORDER . . |
: .In exercise,otf the powers uasted in him as
Mead of Department, in terms of the Cabinst Socretariat letter
‘No', A-27011/4/86-EA-11~dated, 18,12.87, the sanction of the
Director; 558, is hereby conveyad to the classificat1on of

mentioned in AnrexUre-TA' (other than clothlng grant) of the

16. -1 CHOUKHP\MQ f‘p.

CONtdessrae.2/-

]

w



The Head cf Department, i,e. Director, $58, having -

wveen 1500 &

--b glled the appraued parameter that the places are situated
e

3000 Meters above M,S.L. hersby classify tha

following stations as Category 'E' stations tor the purpose
of tﬁe

of clothing grant with effect from the date of issue

oraeti-

’:w;///' STATIONS SITUHTED aETUEfN {_1500~3000 METERS
\;;,/' LumLA
- JUNG

.{;Q;z;> NACHO

.. A, DIRRNG

ybcn -
. - :
f oo 4
T I
- 1)
g ' * Iy
- - —~

e
'temolNo .'M,i-—‘?l/‘l‘&,/ SO pated Julq /q@

" o -

- 2450 Meters above MSL.

- 26449 ™ ~do-
- 2625 % . ~do-

16 30 " . L do-

: ( 5.5, BORA )~ - '
JOINT DEFUTY OIRLCTUR (Eh)

vy.,,..n

Copy €O 1~ c
op ! \/(’ITALLAO' C&QMC}IU’Q
g o (2) All comdt's
(3) Accaunte Branch
(4) GE Branch
.-.{5) BE Branch

! 1
,
' ] o
v v
: VR |
L i ,_"
o .'\“ '
[
t "
| t
¥
oy .
A
g v
A
1o
'r“fr o )
'
o 4 % ]
e
!
" ‘.
i
’
«;‘;‘:'
Fht
s
d -
-, N
I
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¢ ’
Dt 1
? .

v

For infowation and -
necessary action,

r/
]
1
!
1
l .

) /', 1
DIV HQ SSB ITANAGAR
ot
-
—’/ .
Tawe~f = 3025 Mhy

e

lbbﬁqfiz/////’i \i

(BOVE M.S.L,
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CENTPAL ADMINISTRAT VI TRIBUNAL,GUYAHATI BERCH

original Applic.ation No.245 of 1995.

Date Of order ; This the ldth Day of Jgune ,1996,

Hon'ble shri ¢ ..L. sanglyino,Member (A )
} © nbant!kde shri p.c.verma,member (J)

i
! 1e sri Bdshnu Pragsad saikia
Cod

; Sanitary Ingpector,

{ ;].w.tation Regoarch centre, —

Doomdooma.

2. sr4 pipask ‘Nandi,
¢ Radio mistri,
~ ARC; Doomdocma.

By Advocate s/shz:.i GeK «phattacharyyva
\Wiﬁh GGNQD&EO

(‘. "Wl’&ﬁg*

le‘union cf India
x:épreseated by cabinet secrstary,
mpanmant cabinet aAffairs,
Now 'Delhi, .
2¢ Directorate general of Security plock
" V (East ),R.K.Puram,
' NeWw pelhi -110066,
3¢ Dpirectox, aviat ion research CEntra ¢
Block=V(East ) 4R K .Puram,
‘New p2lhi.

4« Deputy pirector:,
. Aviation regeaxch centre,
~ "‘poomdoomg e : :
T ' ese Respopdentg.

By advocate Shri S.ali, STe C.Ge5.Cs

ORDER

GoLeSANGLYINE,MEMBER(A )

The spplicants are employees of the Aviat ion
Regsarch centre, poomdooma (ARC for short). applicant

contdeee
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2¢

No.l is a sanitary Inspector a post vhich is equi-
valent to mpeputy rield officer and is below pileld

%éffﬁcgy ?h@hﬁyafﬁégcgngoggo 2 is a Radio Mistrie The
'ﬁcaﬁ of Mistri £allg under the eategory of seniox

'Pield assistant. This is also beloy Field officer.
e conpetent authority of ARC hag classified poome

- Dooma as a categorxy B station withfsffact from 2202.924

{ .
26 Annexure ulv to this O.Aafhamaly_mo.g.27@11/’
4/86=EA-TE (A) dated G+12,1987 conveyed the sanction’
of the president to the grant of additional concee
‘gsions man&ionéd in the annexure the:ate to the various
categories of the gtaff of ARC exgapt thosa on depu=
taﬁion from the Indian Air FOXces ageoxding to the
annexuz@ Rat ion allowance at th@ zat@ edmisnible in
the BSP in peace areas is admigsible upto the rank

of sﬂooe and balow in cagegory 3 areag aﬁ‘ ARC. The

, apﬁiia@ut had reguested the authoﬁitiss ean&axn@d to

allow them the pation allowance but this Wag aeclinad
i

by the authasigiaSo Honoo this original applicstien

‘under saction 19 of Admini@trativa Tribunals actl,

1985 v

3¢ | Efs éaﬁsﬁhattachazyya@ learned coungel for the
éppkieants submi&kéd‘that the applicesntsg are @ntitié&
to the Ration ail@%anﬂ@ with ef f2ot E£yom 220291994.
fhi@ ailowance Was @@nleé to them because of wrong
iutezpretatian 0f the ordar datad ﬁ.12.39a? by which
p@gmant of the ailohance was sanctioneds Relying on
ahe wgitten statenent MreSeAdi,SreCeG+5+Co submitted

‘that the apylicunts have made the claim cn a wrong

: m@tﬁ@a that Government had equated varigug NON=CREC-

ut ive g@ﬁts with different execut ive cadres for all

eoncessiona. ‘the fact however remains that the

Tow

-

cqntd so0e
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3.

Bguat ion of posts vide ordex NO+A=11016/6/86 -poI dated
28 .,10.1986 (Andéxuxemlli) is for tha}puryose of House
rent rllowance only. Furthar, the concession of Ration
Allowance has been extended to the employees of junior

execut ive cadre only upto the raﬁk\of field officer on

the analogy of the Janior pxecutive staff, of R & aw and

the applicanta who do not €511 in this category cannot
get the benefit of pation allowances. Mre G.K ashattacharyya

cubmitted that this ground taken Dby the respondents is
not tenable as in ths case Of inteelligehc@ pureau the
Rrat jon allowance wWas allowed to the ﬁon-axacutive gstaff
also and whén the‘allowance was stopped to be paid
" applications wexe aubmi&ted before the central Aﬂminaa
ctrative pribunal and the payment rRat ion Allcwanc@ was
‘restored. In this cennaeticn he has referred tc the orde:s

in the O.as Of 163 of 1991 and No.199/91 of this senche

fe we havévkerué@d the records and heard the
counsgel of‘the parties in this Qebe Lstter.NQeA-49011/8/
86-po o1 (B) dated 10.5.1986 chows that the president is
pleaged to sanction 8 (eight) coneessions to the variocus
catagories of gtaff Of ARCe ON «@ of the concessions is
Houge@ Rent allowance and it has been stated that House
rent Allowance admissible to the Execut ive Cadre will
be aémieaible to the personnal“of other cadres also of {;
corge gpond ing levelae consequently equat lon of posts wap |
ordexed by the ordex No oA=11016/6/86-D0T dated 2861061986

exchusively for the purpose ©Of ;B yment of Hpuse Rrent
_itled‘ta

@ll@wénc@o ynder this oxder the applicants WaB e

arav ﬁauss rent allowanc®e under lette: NOeA027011/4/86~

E:A.li('a\) dated 601201587 add it ional concscions- wef@

contdese




4.

granted and one of then Was Ration aliowance to the varioug
Categories of the gtaff ef ARC. The claim of the respondents
is that since there is no equation of posgtg in xespéct of
Rat ion aAllowance this allowance cénnct be granted to the

- applicantg who are lonesxecut ive staff. e are not impree
@8s3ed by such stand of the ¥Yéspondente. Untilcin the cgge

. of grantdng House Rent allowance for the purpose of granting
Rat fon allowance such equation of posts is not required by .
the authorising letters. This position is clear from the
following g=

sle No. . Nature of Extent Of @@ﬁaﬂtﬁdesgﬁmarks
the concession the conce.
A ssdon
('1 2 3 4
“ o [ _J - o L] - aa - - o - - o - L ] - - - - - - ﬂ - - - ’.W - L
(A) Ration allowance Ration allowance upto the rank
- ©f F.,0. and below at thg following
(1) category n As admissible
stationg . from time to
time in the
Border security
Foerce in peace
areas s«

{B) Houge Rent House Rent allow. Separate &r-
i Allowancee ance faciliticg ers will be '
- admigsible to issued about

the Executive , cox:esponding
Cadre will be levelg®,

admigsible to
the pergonnel
e ' - ©of other cadres
L ~ also of corree
o sponding levels .

e

’-h!bﬂﬁra'hc‘”uﬂ‘gm--wmmw--,gnnﬁ-'bhﬁh
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The resgondents cannct bring in what is not there or what ?
is not intended to be there by the letter No.a 27011/4/ g
86-En~I1 (A) dated 6.12.1987 as indicated above. Thig iy

letter simply clearly states that the allowance is admi-

ssible to the various categories of the staff of ARC by

WM

-placing a limit uptothe rank of FO and below. IN CeAe. ;
+3163/81 anc 0O.A. 179/9 of thig Bench on the gtrength of the '§
‘ " recommendations of the same one man Committee referred to %
‘in this 0.a. Ration allowance was paid to the noneexe.  1
- eutive staff of the Intelligence Bureau but the payment i

was stopped in 199%l. This Tribunal_in the order dated

" 170121923 (to which one of us was party) after discu-
‘ssdon and relying on the order dated 27. .93 of the

central adminigtrative Tgibunal, ¢handigarh Bench,circuit
atlaammu in O.ne Noe 381/JK/92 had held that Ration |

“allowance vag admissible to the gpplicants in those two
Cepse the fpote in those two O.as and of the pregant O.a.
insofar ac they rédlate te Ration hllowanca and House Rent
allowance are almost identical. The conditions in those
_ twé O.ns is in respsct of Ration allowance 1ERatbthe p@ra' :
fseanel posted in category B locaticns will be entitled ﬁo,‘;i

. Ration allowance at nonqualifying area rate for BSF. For - '

_houge rent allowance it is stipulated thst. House Rent
allowance would be applicable to all other cadres of th@ }};

iB under the same tezms applicable to the executive caw "l
dres of corresponding levelge In view of the facts mén. .
tioned above wa hold that Ration aAllowance is adnicsible :
N ' ‘ b

to the applicants in-this O.ae Tho rogpondents are directed’}

i 1) ﬁay ratjon allowance to the applicants at the rate
applicable to them with effect from the due date 22.2.94.

' The arrear amount shall be paid within 31.10.1996f
' The application 1s sllowed No order as to coat&-éF«
54/ M@mbe:(a)'

sd/- Member (J)

/-
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ANMNEXULEwOGH z ii |

IN THE SUPRMIE COURT OF INDIA
CRIMINAL/CIVIL APPELLATE JURISDICTION
248 256 3
! {
PETITION FOR SPECIAL LEAVE TO APPEAL (cIviL) NO. 1706 6r9l.

(et it fon under Aart icle 136 of the mnstitutien of iIndia

for gpecial leave to appeal from the gudgement and order

!

‘ ~ i
SRS

‘daged 14th june, 1996 of the central adninistrative ¢ :!1
i 1ot
y 1

punal, Gauhati Rench of cavhati in originsl Application

Fri ]
HOe« 245 of 1995). | P
m‘ ) N ;J 1

<
e, {-_:m—?ﬁvw':‘.._‘:,‘-- o

S gamcu'roaz APPLICATION NOo2s

Ve e i . i !
- -u.l A ‘ ~{ -. /" 7 \ 7 r
“{application for aééy. after notigeje _ ’:
. , - i Nl
ynion of India & oOrse oo.petition@gsa?ﬁ
| - v
e | . war sus= ig |
gri pichnu pPrasad gnikia and Oxse _ uer@;@gggnd@nﬁtsq
' : N
R {(FOR FULL CAUSE TITLE PLEASE SEE SCHEDULE® ;W
! . . s I
o ‘ ATTACHED HEREWITH)e i1
: ‘ . J‘ .t
| 16th MaRcH, 1998. | |
. CORAMS | ot
oo ! HON® BLE MR JUSTICE SeCo AGARWAL : : “‘“1
. , A IR
' . s
SO HON® BLE MR. JUSTICE 8. SAGHIR ARVAD f!
HON® BLE MRe JUSTICE M. SRINIVASAN i
S il
Qontac.oo?/z ‘
4




For the petitioners 3 Mr. V.V. Vaje, senior advocate

(M/s« Ranji Thomes and P. Parmeswaran,
_Advocates w;th him)e.

-For the Respondent Noge 1 to 87.

B%=142, 144170 t Mre PJKe Misra, advocate
POor Respondent NoOse - 88 and 143 s Kre C.S. Srinivasa Rao,:
' Advocate.

THE PETITION FOR SPECIAL LEAVE TO APPEAL AND THE
APPLICATION FOR STAY above- mentioned being called on
for bearing before this court on the 16th day of March,
1998 upPON hearing counsel for the app@aéing parties herein
THIS COURT DOTH ORDWR that jetition for special leave to

appeazl sbove-maentioned be snd is hereby dimmissed and
censeguantly this courtts order dated 21st Jonuary, 1997
s

made in Interlocutory application No. 2 above<ment ioned
grant ing exeparte stay be and is hereby vacated;

AND THIS COURT DOTH FURTHER ORDER that this

order be punctually observed and carried8 into execution

by all concerned .
WITNESS the sonftble 5hri Madan Mohanr punchhi,
chief Justice of India at the supreme court, New pelhi,

aatad this, the 16th day of March, 1988,

s/ -

(R oMo LAKHANPAL)
DEFUTY PRCISTRAR e

1

P
o




N ANN ExURE- Vi
- -BB- e 4

~ IN 1He cenprar, Aon1nxa!nA11vr TRIBUNAL Bt
GUWAUATL BEHCH e

Origina) Application No. 89 of 1996' J%?

e

.

}
bate of decisfon: lhin the 1714 day of July lo99g w%

The Hon'ple Mr Justice D.N. Baruaj, Vice- Chairman

[

" Shri Rajen Rajkhowa, , ' J
Pharmacist, Av1aL10n Research Centre, . ;;ﬁ
F.R.vU,, Numaligarh, Golaghat, i
M

S 2. Shed Apyg Chandra Baruah, ’ )
L/A Aviation Reaearchp Centre,
F.R,U., Numaljgarh, Golaghat , tersdApplicanta

By Advocaten MroaLk, nhnLmehntyyn and
M ogLN., ULY- I

; - versus -

1. The Undion or India, Tepresented by the
© Cabinet Secretary, :
Department ©f Cabingy AMinirva, : 5
New Dejiny o

720 1he Director General of Security Block V(East)/
~New Delhi.

‘. I

- L 3, The DirecLor, Aviation Research Centre4 . ;,
: : Block-~v (Eaat),
138
_ &MT@R’(B@\'% New Delhj. |
AN The Deputy Divector, ' .
J? ﬂ?“ ',, 4%\Aviati Re
‘}f

' on 8earch Centre, '
: Doomdooma. B crree..Reapondenta
gJ, dvocate Mr ALK, Choudhury, Addl. C.6.8.0,
; o s
I» H {
e f‘ ] :
\ '~ “ ‘“:»“Yu \4 ! :
J(}Tw—w‘ “

<'.‘

! )
i
(»f;! 4{';‘

¢

"\ @‘9

BARUAW, g, (v.c.) ‘ - -

. it

. i
' !

.. The :apﬁlicanta have fileq this bregent

i

application Beeking certajn directiong by this Trdbunal

-~ to the reapoﬁdenum. .
: .

2. AL the.relevant Lime the applicants‘were workiug‘

[

In the Aviation ﬁeaaarch Centre, Fielq Research Unit,
Numaligarh, Thiag Aviation Research Centre is a
department of the Goverhment of India directly%under the
Caﬁinat Sacrétariat. The grievance of both the

v

Applicantes ape Anme,




e

D
T

‘ﬂgaééer dated 14.6.199¢ passed in original application
T

No.245 of 1995. The learned counsel further submite that

T ——

\J
o~

e

S e s e " R AR e L

. -

Al
J. The apbjicanta state that Jike them there are

othear 8imilarly situated employees, asg mentioned in

Ahnexure 1, who are alaso entitleq to the benefitg.

4. By Annexure 131j letter dated 28.10.1986 the

Deputy Secretory (&nr), Government of Indfa, infornfed the

Director, Aviation Research Centre that House Rent

Allowance. ae admiesible to the executijve cadres will be

admisaible to the pPersonnel of other cadres also of the.

correspéndidg levels, According to the applicants they

8Ye perasonnels of other cadras of corresponding levela.

Thereafter, ration allowance was alno given aam per

Annexure IV Jletyer dated G.12.1987 issued by the Deputy

Secretary, Government of India, to the Director,

Aviation Research Centre, New belhi. On the basie of

Annexure v lsttaer the applicants ang - other similarly

gltuated paraona 0re antitled to ration allowance which

+
was, howavar, denied to them. Hence the present

application.

:>“A - We have heardg Mr G.K. Ehattacharyya, laarned

coupkel for the applicants ang Mr ALK, Choudhury,
B ”
ot

‘ﬂ\
learfied adal, c.g.s5.c.
5 .

' dﬁg’gnt case 1is aquarely coverad by this Tribunal's

Mr Bhattacharyya submita that the

againat the said Judgment thae respondents (in thatjcase)
apbromched the Apex Court’ by filing Spaecial . Leave
e s NGt oot ot e ' )

Petition No.1706/97 which was dismissed by the Apex

Court by order dated 16.3,1998, Mr A.K. Choudhury~also'

confirms the same,

o

LAV

]

i
i
I

1




5. Oon

hearing the learned

and following the decision of this

O0.A.N0.245 of 1995, 1 dispose of
— e PRS-y

with direction to the

allowance effect

L — N

muat be

with from 22.

paid aa early ns possible,

respondenta

2.1994 and the

-53-

counsel

for the parties

Tribunal passed in

this

to

application

pay

ration

v

arrears

D i

at any rate within a

period of three months from the date of receipt of this

order.

.6,

order as to:costa.

FRE N 4
gg? .~“ ..,

The application

59—

'g'éf"'ﬂ 4, Eertitied 10 br
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§ ~ - B8~- ANNEXURE-TX .
) /// = - i
be / CENTRAL ADMINISTRATIVE TRIBUNAL, QUWAHATL nsncu.; - %\ ,
. . [ , 1
y ariginal Application No. 103 of 1999. 7 ;
*é“} Date of Ordar : This the 8th Day of Soptember,1999. i
. . ' A *m*=¥F .
™o Hon'ble Mr G.L.Sanlyino.Adminiatraé;vo Member. - ]4§
- . 3
Shri N.vanugopal and 69 othere . H
All tho applicants are sexrving in tho ‘ . {i
9.8.B.,Itansgar in Agunachal pradesh. -+ « JApplicanta. : | *
E
' By Mvocate Suri G.N.Dad. . ?f
' ~ Verous -~ f i:
. e K
1. Union of Indla, ' ' LR ! R
C roprosanted by tho Cubinet Scoratary, i
. "+ .. Dopartmont of Cabinet Affairs, ‘ L
S . Bikanar Houso, _ ‘ ;
o VoL ‘S8oh jahan Road,New Dalhi and 4 others . . . Respondents. 8
SRS U & : .

. ‘ jﬁ‘i By Advocate 8r4 ﬁ.s.naaumatary.hddl.c.o.s.c

5 QRPER ,
’ : G.L.8A YINE MN .MEMBER,
. : : All thaose 70 spplicants in this Original Application
. are employees in tho- Special Service Buraau (SS8 for Bhort).
! . Ihonaqa;{ Arunachal Pradésh. Thoy wore permitted to pursue

57 this Ordginal Application jointly upder Rulo 4(5)(a) of the
'1‘2%‘ ———— —

ng-.ru Mministrative Tribunsl (pProocadure ) ftuleo 1987,

PR

’J,‘.)u'«\ stion allowance was granted.to:the paraonngl;oﬁ .,q;’;xg .xank -
T C - LB
3c‘L,7¢£ Field Of£icars.aend. balow serving’ dn tha locaticns Oate-

. Ygorised ae 'B' snd ‘C¢. The epplicants stated.thet thay ara

Y in tho rank of Field Officers and balow. By order d?ted
8.11.1994 certain stations in Arunachal Pradosh w@r?:olanoi-
£ied as category 'gv §nd ‘C* stations f£of the pﬁépo#o‘of
varioua concesuiona g:onted to the employeocs. In thp said

14 . .
int b
ordor Itanagar was oatogorioed na B' stotlion and 1 7]

) ' catagoriaation wos reneswed for a furthar period of B yaars
. S —— et

with effect from 8.11.1998. They claim that conaaqu

ant to

.\,

the categorisation of Itanager atation as a ‘A’ station tha -
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employean of the 838 serving In Itanagar bacome eligible’ W

! :£or getting the ratlon allowance from 8.11.1994. llowever,

according to them, for some inexplicable reasons the respon-

dants' danied the allowance to the apblicanta in a most 1llegal
and arbitrary manner. Consequently they eﬁbditted represfan- v
tations praying for. paymant of'the-allowanéa téfthem. But

thexre was no response from the respondents. They submitted

that in the case of employees of the Aviation Research Centre,
Doomdooma the Tribunal directed paymont of Ration Allowanée

in the order dated 3}.6.1996 In 0.A.N0.245 of 1995, order

- dated 17.7.1998 in O.A.N0.89 of 1996 and order datoed 21.4.1999

in O.A.NO.228 of 1998. The executive cadre of the SSB Itanagar
were aleo granted ration allowance. They submitted that they i
are similarly situated with the employees of the AvAation

Resonrch Contro and tha oxeoutivu cadre of 88p, Itanagar and

have prayad that tho respondents may be directod tJ allow

i y
them ration sllowance with effect from 8.11.19¢4.

The respondents have contested .the application and

nq nitted written statemoent. Naording to them tho applicantas

anq khe ration allowance is not admissible to them) The ration !

| .
allowance is admiesible only to the executive ataij of the , "/

Vol A
‘rank o£ Field Offjicer and below pOBted in category ‘B* or ‘cr o ‘
' ‘station. They also nubmittod that the o:dara of th% Tribunal

, M i,
in the case of Aviation lasearch Centre aannot be thanded

I
to the applicants in this O.A. who were not appliczntn in

those Oriqinnl Applications decided by the Tribunal. This is

also the view taken by the respondents .in thelir Office

Memorandum dated 19.2.1999, Annexure~R to the writtan statemant.

5. I have heard learned counsel of both sideas. Mr O.N.Das,' v o
learned counsel for the applicants aubnittedvthat accordiﬁg

/( to the aqgquation of posts and the orders of the Tribunal in

. i ’ &thd:. 3
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reppadt of the Aviation Research Centre relied on by the

. . ]
epplicantn, the applicants are onti{tled to the ration

: l
allowance. Mr B.8.Basunatary, learned Addl.C.G.S5.C for the

respondenta did not dispute the contention of Mr Daag.
X have perused tho application a8 wall as the judgnents in.

“the 3 OLiginal Mpplications relied on by the lnnrnod counsel

for the applicanto, partloularly, judgrent ot para 4 of the

ordar dated 14.6.1996 and judgment at para 3 of the order

dated 21.4.1999 {n which daotail Alocuseions and reasons

JLfor allowing paymont of ration allowance in those cacea

"had baen recorded. I am of tho viow that the appliocanta 1in ‘&//A

the O.j. bXesontly under considoration are odmllarly situgted
SNermm——

with the applicants 4{n those cases and the k)

udgments in thoage

.

E
. O.As covered the case of the applicants in the presant O.A. tE

‘X thersfore, direct the faspondonts to pey ration allowance
”&Et_‘

TS
‘data tha allowanca baeumo

to the applicante with eﬂ£oct from the
O . .

]

and aubnaqunnt ordoro*oxtending poymant of the ol]owunco or

from the date of their actual posting in Itanager, whichavar

48 later. The paymont of tho arroar wnount nn adminniblo

to odéh épplicnnt shall be made by the ronpondcnta withln
90 dayeo from thu date og rogoipt. of this ordeg. ' | '

ry
B

.

'\\\ Application 4o diqpobed of. N§ ordor an to conta.

i
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Mepury Kﬂ(l‘ul .1 (0]
Sontinl Admlniaiut.ve Tripant)
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\7 Shillong., Meghalaya.
" {\ \ Advocate Hr B.S. Basumatary, Addl. C.G.S.C.
i l '" .':."l"'_?"’,‘ s ' : -
ORDER
SANGLYINE (ADMINISTRATIVE MEMBER)
/'Y;!If’ff v
H! . The 37 applicants are permitted to pu;sde this

1
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INTENY eNIRAL ALMITLSYTAATIVE TRieUNAL
GUWAMATT BEROLIH

raginal Applircation Ho.3u7 of luuy
ate ol dechrsion: This the 12th day of January 2000

The Hon'ble M1 G.L. Sanglyine, Administrative Member

fhri Manik sapkota and 36 othaers

L)l the applicants are non-executive , o
staff serving in the Office of the i
. liivisional Organiser, §.5.B.,
£hillong, Meghalaya.

.Applicants

By Advocated Mr G.K. Bhattacharyya,
Mr G.N. Das and Mrs N. Devi.

I

I - versus -

gl. The Union of India, represented by the
Cabinet Secretary,

. Department of Cabinet Affairs,

“ New Delhi.

. 2. The Director General of Securxty,
< 7 Block=V (ast) R.K. Puran,

. New Delhi.

‘3. The Director, $.5.B.,

‘Block-V (East) R.K., Puram,

New Delhi. e

4. Thoe Diviaional Organiuor, 5.8.B.,
.Respondents

cf

“‘application " jointly under Rule 4(5)(a) under Central

.‘;Administracive Tribunal (Procedure) Rules, 1987.

. All the épplicants are non-executive persopnel of
LI N o ; i . )
o the Special Service Bureau (SSR for sherr), working under

1 ) .
Lhe Divisional Organiser, SSB, Shillong. Meghalaya.
mhlllong was. declared as a category 'B' station with effect

.fﬁrom 27.4.1992 for the 'purpose of grant of various

b ~ “
,concessions as mentioned in the annexure of the Cabinet
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~aalV
Se retdariatl uraer dated 18.12.2087, Annexure I, oand 1t was s
ey ended from time to time, the latest one being upto . ‘\
26.4.2001L. Ration Allowance 1is one of the allowances
mentioned in Annexure I of the said letter No.A.27011/4/86-
EA-11 dated 18.12.1987. This Tribunal had issued ordet
. dated 14.6.1996 in O.A.No.245 of 1995 and order ldated
}_ 17.7.1998 in 0.A.No.89 of 1996 in respect of émployees of
| .
. | © aviation Research Centre. It was also decided on 8.9.1999
\ . ir O.A.N0.103 of 1999 in the case of the employees of
Ly .
$¢p, lItanagar. In all these orders ration allowance was :
| , - . i
K allowed. Relying on these orders of the Tribunal the *
i ) # i ' s
_f __?'applicanta submitted $epresentations before the:authoritiea .
: . o . X . . . | . ) i
|" '!, of the respondents praying for payment of ration-allowance. 4
i l P p pay ; <
itugl 1w ot . . !’ ' i
0. - A g ' ! .
~-;Tflfj¢HﬁTbe respondents, however, den1ed the allowance to the ;
. “-"“1;-:-;\' N ‘ ‘ ‘:‘
'%91$713 ﬁplicants on the ground thatsthe orders,; of the Trxbunal ! |
Ny -
LR Y g [N ’ A ‘ i
lk.t#v*'}E.appljcable only to the applicants in those 0.A.s and ! ;
[} | ' . 4 l" ‘ :| ] ! \
%L! ATBHt .to the proaont a%plicantd”who vere not,pafnxea to the i g 3
TR .{WI ' oty A
ﬁ?7r : ’drlxer O.A. However, it was also 1nt1mated that the matter [} b
i .I l | 3
SRR Las 4under consideration and the decision wx%l be .
[ | B
. y . h, {
:-3 , communicated. The applicanta did not wait for the result of g
'= [ l ¢ t, . ‘ iﬁ" ¢
f{f: ~uch decision, if.any. They have submitted this ©O.A. in g
t | ‘ S
-!‘, thio applicotion Lhéy hnve prnyed that they be grnnLod the 4
H 4 f' .
C Lenetit of ration allowance with effect trom the date fronm £
L 4
; " gwhich shill .g was categorlsed has 'B' Station, namely: g:
e 1 ' :
f ‘ 27.4,1992. In eupport,ot the claim they have reliedjon the X
I ‘y “ .
'Ll , uzders of the Trxbunal as mentxoned above. The respondents X {
a R . H
? . ‘ i X . 1 R I o
. f }'U._uave contested the appliqatzon and ubmx;ted' written g
. . oL . ) . . ' A
o j . I’ i \ | ]
- l ' ¢ F‘tatemento ] M ] ' [ ! .{,
H! dnta e R Ve Co : ! ' } . i B
’ 'F.»’i. I have heard'the learned counsel of both sides. v %
e td . " W i ; "
, ?4: Tnxs matter'ia almilar w;th the -case of thelemploveeslof 1 g
' ! ‘ 1 "ot ', | 3 A \
i |588, Itanagar,-namely. Shri N, " Venugopal and 69 o;h?rs ‘YS. *‘ i
. i . e
! ! "dn1on of India and~others (0 A.No.103 of 1999) in wnich §|.§
! ' ) i T
| 'yide order dated 8.9.1999 thls Tribunal had: dlrected the ;l &1
‘ . - | Pk
2 \ : p aie : ' respondent8. ....-o- - W"
411"v‘ r b v ' el L ot
iy i . H L, . ‘
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respondents o pay ration allowence to those applicants

the date the allowance became applicable

;with effect from

to Itanagar. In the case of the employees 1in itanagar, the

ércticn allowance was admissible from 8.11.1994 when certain

stations 1N Ardnachal Pradesh were classified as category

the purpose of variovs allowances

and concesa;ona granted to the employees. Now. in the case

pre1ently undex consideration, the ration allowance became

Ldmlssxble to the employces of shillong with effect from

l .
'27,?.1992, i.e} from the date Shillong was classified a8

, '
|

. i} ’
iStationt for the. purpose of the

!cagegory ‘B various

he letter dated 18.12.1987.

*concessions mefitioned in t
|

‘4.‘ " Ine tie light‘ of the fébove' the “respondents are
y R o 0 . ‘ .
idirected to Lay the; applicants ration- allowance from

!2 4l1992 " dnv rds wichin four!imonths from the date of

i
recelpt of thxa order.,
The applxcation is disposed of. No order as to
|
A - .
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No, AC~3([)/98-~99/ 4 ¢,
Directerate General of Security
(ffice of the Area Organiser, S5B

3
Bomrtila, Kameng Distt, (Wests
Arunachal i’radesh

Dated the ¢ Feh'99,

To

- The Divisional Organiser,

A.P, Division, SSB)

Itanagar,
Sub ¢ Proposal for grant of Ration Allowance

: to the Min, staff posted in Bomdila Area
Sir,

In inviting reference to the Cabinet
Secretariat's sanction order No, A=-270011/ #skad
4/86»E~II-1483, Jated 16-6-98 and CAT Guwahati Bench
order dated 14-6-96 issued on OA No, 245=9% under
which 167 Minlsterial Staff of ARC Doom Dooma hnve
alrandy been granted Ration Allowance with effect from
22-4-1994, But, All the Ministerial Starf posted in
Bomdila area have been deprived of said facllity
although Ministerial staff of ARC, Doom Dooma are
enjoying sald ‘ﬁcility wef, 22—4994 as per above
orders, ‘

2. Since SSB Organisation and ARC Organisations
are the Sister Organisations and both are CGoverned .

by the Directorate General of Security under the

Cabibet Sacretarint, R.K,Puram, New Delhi.

3. Further, Bomdila area has been categorieed
as 'B*/'C' Stations in texrms of Cabinet Sectt,

letter No, A=27011/4/96-EA-I1 dated 18-12-87 and all
Executive staff of Bomdila area in A.P. Division are

also drawing Ration Allowance since long.

4, In view of asbove, it is therefore,requested
kindlv to take up the above matter with higher authorie-
ties exoeditiously so that Ministerial Staff of Bomdila
Area m2y 2lso get the same facility of Ration Allows,
wef, 22-4-1994 as ARC Doom Dooma and Executive Staff

of qu AP, Division are enjofing please,

.. Yours faithfully, -
F, T f“ o
- | SR R

Enclo: gl 1o e Y

| ANA ORGANISER
. BOMDILA | .

T
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Mo JC/SSB/A2/07(17) TESG T
' / 9. DIAZCTQAIE GEMIRAL CF SECURITY, gﬂ

— CS- AMEVREZI e

FFICE F THE DIRECTM: SSB,

_ FADT DPILCK, v, RK PURAM,
L Carec roe DEY DEIHI-110066 ,

£ S ‘ -

g«) Dited, the, \ G4 Feb. 1099,
:“\ .

v /‘ ; (
S
"ML IARANDUM

Subject: GRANT OF RaTIOM ALLUTANCE TO THE MINISTERZAL STAFE
- POSTED AT CATEGRY '5' & 'C' STATIGNS,

® ® e 0% 00

' Flease refer tu your Memo Mo. NGE,/F~9(C)/98-82/6
Ve dated, 2,2,99 forwarding application of 49 non-executive
personnel on the subject mentioned above,

2. Inour earlier proposal, we have already explained
‘_‘ . . - . ) - N .
.+ to Cabinet Secretariat that on the basis of judgement

of Hon'ble Court, the Cabipet Secrelariat, have sanctioned
_ ration allowance Lo Shri .1, Saikia and other 157 %
C;// non-cxecutive personrel nostec to ARC, Doom-Doomy wide
3 S - their oyder No. A-2703)/4/96-EA-11-1480 dated, 16.06,98
} Ihe Cobinel Seerctariat, in turn, had referrod the case
¢/7‘ T Intogra@ed Finonce Unit, who have observed that the
f v non=-exacutive personnel of ARC(Doom-Deuoma), who are the
C{W, - applicants of A No. 229/05 in CAT, Quwahaii, are onl
S drawing the raticn allowance in accordance with the
gudganeny of CAT and order issued by the Cabinet
- ecreteriat, vide order detedy 16.6.98.. The ration
- allowenCe is not admissible to the non-applicants of ‘the

z//,/’//b/ - OA. /& such, the analogy cannot boe considered as convincing
: c/§p ”

-

) reason and unablg. to sucport our ‘preposal.,  However, we have
. again taken up the mztter with the Cabinet Secretariat,
s - whose decision is still awaited. The decision will be

(.~ communicated to. you zs and when received,

~
”»

-
/Uﬁu1“
(' S.5. tora )

\\/{///(//“ | Joinl Deputy Dircctor: (Ea)
. NG, e S

, ; i j S
The Divisional Crgeniser, B i ‘ 1'
AP, Ttanenor. : .

P

|
. : | Lo 1 : , 1 : H
Cony to:- For information:idmx~ o S
L. Bivisional Qroandscrs: Hh/Shillong/MY/SB/N3/R&G Division.
‘ ; Col b
2. DIsG: TC Sarahan/Haflcng/"ualdam/salonibarl{Jammu.
L Lo . ty [ 7

E ! o i ;
| o 4

) . Joiht‘ﬂeﬁutyTDir4é{o£ (En)
g‘ P WA
ﬁ” ( D et

: . L R
(}yi éﬁ& A ' S
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g OFFPITE CF Tl DIVISDONLL ©

—GL =

e - - o

)

A

RGAMNISER :S30:A P DT /TaTAr v s

No.NGE/r-9(c) /96-99/ %
Copy Lo~

1, The Arca Organisers:
Along/Tezu /Khonsa.

ﬂ(.“':('!“.;."(!}.‘y ac
2. The Comdts:SSB:Cé:Dirang/ﬂasar/Tezu - -do-
3.  The comdt, YATS, Itanagar - -do-
4, The Acctts Officer,Div.HQ,Itanagar - “do~

A

NN . “pat

Dated; 973/7)’
/7 g

Sﬁﬂ:ﬂomdila/ﬂiro/— for informat

- % et

1

jon ana
tion.
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B - _no4g,
‘ 8/02/86 (1 )~5 o«

, DIRECTORAE GFNERATS oF SECURITY,-
S 1329 -, 8] WOFFICE oF| TR DIRECTOR18SB, . |
@ R Ry 7. Ty S T » Vo RK DPURAM,
“““““ — NEW DELHI~110066.

Dated, the, 9\’7)() Nov. 1999.

B . MEMORANDUM

Subject:s Grant of Ration Allow
Ministerial/otherlgta
Cateqgory 'n* g ‘C*

. ' -

ance to the
£f posted at
stationsg.

<=y

.
L I Y

i Mease refe
//

Oon the subje
mentinned aboye, -== _ .

Apors 2,
O of aeven number dated, 27.
However, {t ia again »
ohers in the

o applicanta ara nNot the patiT ,
€5§%§%7 varjious iudﬁemen’,issued by CAT. As auch,
a7 W o V/’ they are not entitled to tge grant of
o [yratlon alTowancs an per Judgament o AT,
% : e MoVever,we have 2galn taken up the mattar
wﬁm“ : teparately for the grant of .ration allowance
‘AR : to the non '

~axecutive rerasonne

(' 8.5. Bora )

- Joint Deputy Director(En).

To,

The Divisional'Orgaﬁiser;
Shillong Division, -

Shillong.

I o ?—-"C‘7: ANNEXU RE-XTIT

r to your Memo No..E.l 1-82/ .
. 8N/9942242 dateq 20.10,99°. he ct / /
uixé(// ' ”

in We have already explained the foeitiqn.7
A E"{y J"ﬁug ' Vidie our inem 0599.» .

egltarated that the . - PRI

:'I'.!O.
L

I
A

L G taca a2 T - ——
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C. G
e 4 T. Guwah

In the matter of
0,A No.47/2000

Sh. K.C.Singha and cthers - Applicants

Yersus

Union of India and others = R=spondents

IN THE MATTER OF

Written statement for and behalf e
of the Respondents 1 to 5,

1.- That with regard to the statcments made
in paragraph No.3(1) of the application, this deponén£
begs to submit that the Cabinet Secretariat vide their
order No.A~-27011/4/86-EA~IT dtd 18.12.87 have granted
various concessions to the employees posted at category
Rl & *C' stations, The Head of the Deptt. has been
authorised to declare certain statimms or assignméhts
if he feéls that such stations/assignments have'become
specifically'hazardous and there is a specific increase
of threat to the personnel and/or premises, they can
- determine on merit the criteria of hardship to the
period for which such locations may ke categafised as
balongiﬁg to category B* & ‘I stations after recording
the reason in writingu Director, 8$SB being the head of
the Deptt. has declared Bomdila and other places East
and West Kameng District of Arunachai Prédesh Division

as Category *'B' & 'C' stations for the various concessions
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wef 18,12,87 vide Cabinet Sectt, order No,A=27011/
'4/.86/‘&.‘A~II and 8SB Dte, order No,9/ssB/A=2/86(1)-
AP/3433 dtd 8/11/94 wef 08.11,94. The Cabinet Sectt,
while sanctioning various concessions to SSB personnel
have mentioned that the ration allowance to the executive
staff of thg rank of Field Officer and below on posting
to category 'B'&*C' stations would be admissible on

BSF pattern, There is no mention théﬁ.the same conce=
ssions would be applicabie to the non;executivé perso=-
nnelvof SSB; Therefore, the appiicants are not entitled

to c¢laim the concession.

24 That with regard to the averments made
 in paragraph Mo,3(2) and 3{3) of the vetition? this

deponents has no comments to submit,

a, That with regard to the statements made
in paragraph 3(4) of the 0.A this deponent beg to
submit that it is a matter of record, hence this depo~ .

- .

nent has no comments to submit on this issue,

4; That with regard to the averments made

in paragraph No.3(5) ‘of the O.A. this deponent submits |
that the equa;ion of posfs'has been made as.iisted as
Annexure-II of the O.A of the Cabinet ssctt.order No.
A-11016/6/86~pDD=-1 dtd 28;10.86 in various Gadres of

the corresponding level in the A.R.C to that of
executive cadres exclusively for the purpose of payment
. of H.R.A as admissible to the executive cadre, Therebre,

“it is eclear that the equation of posts between non~

contd.P/3



executive and executive cadre is meant for the

purpose of H.R.A only.

5. That with regard to the averments |
made by the applicants vide paragraph 3(6) of the
0. this deponent begs to submit that.the Director,

§SB being Head of the Deptt.has declared certain

| stations of East and vest Keheng District of Arunachal

Pradesh as category *BY & 'C' Stations for the grant
of various concessions sanctioned by Cabinet Sectt.

ordér-dtﬂ 18,12,87. The Cabinet Sectt. order dtde

'18,12.87 clearly stipulates that Ratien allbwance.

as admissible to the executive cadre up to the rank

of rield Offlcer and below. Thus non nxecutlve personnel

working at different stations of Eas t and West kameng

@istricts of Arunachal Pradesh are not entitiadd to

Ration Allowance..

5g~ e éhat with regard to‘the stafementg made

by the applicants in‘paragraph 3 (7);bf the 0.A this
deponaent sﬁbnits tﬁat as already stated in para~5
above that Cabinet 3Sectt, order atd 18 12 .87 clecrly
stipulates that Ratlon Allowance will be dumlssible
to the Executive Cadre of thefrank of Field Officer and
below, The equation of post is meant for the purp6$e
oL HPA and not for the purpo¢e of ration allowance

a§ mentioned by the applicants. Therefore the allega—

tion raised by the applicants is vehementaly denied,
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T _That with regard to the statements made

in paragraph 3(8}) of the O=-A £his ﬁeponen£ begs.to submit
that it is correct that non=executive- personnel of ARC
worklng in Doomdooma are getting ratlon allswanc on the
basis of the central Administrative 'J:‘J:‘:i.i:unal‘m Guwahatd
Bench judgment dtd 14.6.96, T Therefore, it is not pOmSlble
to extend it to SQB personnel, as they are not the

applicants of the O.A No,246/95,

8. That with regard to the statements made
in paragraph No,3(9) & 3(10), 3(11) & 3(12) of the 0.a
this deponent has no comments as the same are matters of

record,

. 9, That with regard to the statements made in
.'\paragranh Ko,3(13) & 3(14) of the C,A by the appliwmants
this depnnent begs to submit before the Hon'ble CAT that
on the basis of the CAT, Guwahati Bench judgmeht the
matter wes taken lip by the ssB Dte with the Cab,gectt to
extendvthe benefit to the non-éxecutive personnel posted
at Category *B‘\and e sﬁation~ However on the bas;s
of extant orders the Cab Sectt.dld not agree with the | .

proposal, * -

10, That with regard to the statements made

in paragraph 3(15) of the 0,a, this deponent begs to submit
that it is correct that the judgment of the Honftble CATg
Guwahati is only appllcable to the applicants and not to

| others. In the absence of any’rule of the covernment it

~is not possxbie to extend the benefit of ration allowdnce

to the non ~executive perscnnel of 5B work;ng in‘category

*B* and '¢' stations,’

Contd‘p/s
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16. - 7mhat with regard to the averments made ,

Grounds for Relief with legalprcvisions

11, . That with regard to the statements

made in paragraph No,S(i} of the 0.4 this deponent’

begs to submit that in absence of clear orders of the

' Govt of India the ration allowance cannot be made

admissible to the non-executive perscnnel of SSB posted

© at category 'B' and 'C' stations.

12;. ‘ That with regard to the statements

made in péragraph 5(1ii) of the U,a., this deponent
begs to submit that thé judgmeént of the Hon'ble dAT;
Guwahati is not applicablé’td'the other personnel. |
posted at category ‘B* and ‘c' stations, The benefit
of ration allowance could not be extendec to them in

the 'absence of Govt.oraer on the subject.

13. That with regard to the averments made

vide pa ra 5(iii) of the U.A. reply submitted vide

para'l1l & 12 above is reiterated here for the sake of

br evi tYQ ‘

14, That with regard to the averments made in

para 5(iv) of the 0,A this deponent has no couwments.

.

154 That with regard to the averments made in
para 5(v) of the 6,A it is reiterated that in absence
of Govt orders, it is not possible to grant ration
ailowance to the non~executive perscnnel of S$SB working

in category *BY and 'C* stations;‘

in paragraph 5{%f) of the 0.A it is submitted that the

matter has again been taken up with cab. Sectt to

contd,?/6
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reconsider 8¢B Dte's proposal for extending‘the benefi

of fation allowance to‘the non exécutive personnel wbrking'
in cat@gory ‘Bt Qrd *C*' stations. However Cabinet bgcttg
are unamle tc snpport the proposal for extension of |
beneflt of ration allowance to non-executive staff of"SSB

osted in B! and ‘¢! stations extending such bencefits
P g

is not covered under any rule of the Government,

Details of Remeéies exhausted

17, That w*th Leqard to the statumnn ¢ made in

'paragrcph No36 of the Gek th1° aeponent has no comments

as the same are matter of recorde.

18, That with regard to the avernments made

in paragraph Fo.8 of the ©.A this deponent reiterates that

it is not possible to issue ordefs'for drawal of ratiqh
allowance in respect of non executive staff in the absence
of specific oréers after deélaring places of East and West
Kameng Distfict as categbry ¥ and 'C* stations as per:

the order mentioned ibid.

Verification

I, santosh Kumar Chékrabarti,ADygInspector'

ceneral, Special service Bureau, Arunachal Pradesh Division,

Itanagar do hereby verify that the statesments made in
paragraph Noel,28,5,6,7,9,10,11,12,13,14,15,16 & 18 of the
wrltten statement are true to my xnowleuge, those ma de in
paragraphs uo§3 8 & 17 belng meffr of record are true to

my informatioh cerived therefrom and these made in the

‘rest are humnble submission to the fontble Tribunals

" And I sign this verification on this {hi Gay

of Jume 2000,

- OECLARALT
Dy. Inspector General
SSB'A.P. Division
Itanagar



